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g NI APPLICATICN NO ..., l??\ -OF 4001,
‘ pr]:_;lcant :('S> M‘r ¢ P M\{\ LQW\Q,\L/ %Qf\/\a’)
B | |? ’ . - B ]
) ’) -Respondent (g) WV, O, T Y oy
R Advocate for Applicants (s) 0 K Dhanmna < ‘gﬂ;\ma)\’w\o D.D Ay
i _& - Adviocate for Respobdent (s) QGDQQ
BEX ‘
';“‘\x" - -..g_I ;.,..__-.u S i o e tm S et et ks S b 1 e e v o o o e s e o st e e e 5 < s s
" IJoFﬂs of the nglatry % Date i Order of the TrJDunal '
tlis | appli ‘ ‘ : o |
'l;ul nlu'plpr 1?:‘1:0"‘;;:;9/{‘0.[;5,. 23.5.01 Admit. Issue notice. Call for the
, v i donation . .
'Pc itian is i 6Ol fild vide records. Notice reqtrnable by four weeks. .
;'MEP.ENO i C R | List on 22.6.2001 for further
/- for] Rs. 50/ deposited ‘vide orders. - |
1PQ/BD Ao L (719 ;Jf(}
"‘ ’ Da wile'c )
Lo T S '9\(00\ L\v——,
X o , - .
t T ' Y . Rezlnnr Member
trd
, :;ﬂ 21448 « V=, Ve | -:“( E\E N
5 . 2246.01 List on 27.,7.01 to enablc
o a2 2 | | the respondents to f#ile written
I L statement, R
| -’7'—\./6/0-? 1 Lo | 7 Vice=Chairmah
WNoticol fnafoneol aud bt b ek s '
2Zesletof \Getion e bonasy S z
, ' M . uj ' Four weeks time is allbwed for
£4ling of written statement. List on
29‘3.01 far orders.
\L-LC—&(I\&J\/\Q
Member
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_ 29.8,01 Written ststemsnt has besn filed. Thh
(}S\ s;ﬁdvvizﬁ. X ee applicant may file rejoindsr, if any within
AR werid e _ 2 weeks, :

List on 14/9/01 for order.

;%2&;} “"“:‘ ”- N R ,: . Zﬁb,__—__,f’}
1,0\ ‘ B ice=Ghairman

PAA
. mb .
Ne Wit ant &'\#M«L’\W’V\J‘ 14,9.01 Urittsn statement has teen filed, The
hiva bosn A'ledd, ~ applicant may Pile rejoinder, within two weeks
from today.
By dorve |
2 el . ist on 21/11/01 for hsaring,
v;ce-chaitganf- .
b l i | ) j;‘ ¢
A% hwo) B | “
- _ 21.11.20011 List for hearing on 4.12.01 to enable
"W / g W,./l@_u,\,\ the learned counsel for the applicant to obtain :.

instructions and file rejoinder, if any.

\MWH - - Vice-Chairman
' nkm ‘ , S ‘
«01 Mr.5.5arma, learned counsel for the
~applicant submits'that he uiil file rejoindefQ

List on 19'12a02 for hearing. Maane .
while, the applicant may file rejoinder, f% '
any.

Membser{J) \ lgemb
. - mb e
| | P ,
19.12.011 OA the prgyer of learned counsel
| for the applicant case is adjourned to

. -  21612.01 for hearing.
: e R oL EE. . ' Vide-Chairman
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I *"! . 21.12.01 il Sri S.Sarma, learned counsel for the
. rays for’: short adjournment
LTDW\DQ"T‘ Vs &b.— i\p '»y : 3d) nment on the
6\" 1 S ground that he would Iike fo file re joinder
> %‘(@!““‘L"“?Mﬁ":m Prayer is accepted. List on 16.1.2002
o 7°/‘—j‘~.;!-’€é>' for hearing.
i :
| | ) .
Sl 1€ (S,
A (ONE
ﬂm Q,C" S:!IE Jl’g %\2’\ Me{nber
] i “e mb ,
VT hemedug
. ' o _
[r kl% 16.01.02 Or‘} the prayer made by  Mr.
L B.C.Pat \ | '
- Tsen. ©-Pathak, learned addl. C.G.5.C. on
|I { behalf lof Mr. A.Deb Roy, learned sr.
|| b C.G.S.C.__ who is/ out of station, the
ﬁ | case is adjourned to. 22.02.2002.
o | ,
B - - B
1K
P
. ||| [l trg Vice-Chairman
ll ‘:g 2242,02 Request has made on behalf of
b Mr,S.5arma learned counsel for the applicant
|| !;i that he is unable to attend the Court to-da:
! I for his personal difficulty amdprays for
I 1 a@j@ur\nﬂérrt.(/{Mr.A.Deb Ri?y. Sr.C+G+3.Cs has
I| l! no objection. Prayer is -,:allowed. List on
P 27.2,02 for hearing. :
A L . 1 .
IS, 32t | LUl
g i' m Sﬁfi— . :
C/qiyh ”?— ‘ Member
| 4 fo 4 ’
fan betr |2 £
y o T vy lm
Lo 40 ")!7:, /s,r 2742602 , Heard learned counsel for the
| _,
A Nlc/élfr ﬁV! /" 7w & parties. Judgment délivered in open _Court.
ngo, 47 i A r\) Kept in separate sheets. Application is
% ‘| ﬁ O disposed of, NoO! costs.
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CENI'RAL ADMINISIRATIVE TRIBUNAL
GUWAHATI BENCH

Ooriginal Application No.177 of 2001

Date of Order ¢ This the 27th Day of february 2002

HON' BLE MReKoKeSHARMA ADMINISTRATIVE MEMB ER

le Shri Pranab Bhowmick
Section Officer
‘in the Office of the
Senior Djivisional Accountant General,
Nagaland, Kohima

2. All Assistant Accounts Officer/Section Officers
(Group B) Asgsociation, N
Office of the Sr.Deputy Accountant General (A&E)
‘Nagaland, Kohima.
Represented by the General Secretary,
- 8hri Dilip Kumar Dutta cos .-+ Applicants.

By Advocate Mr.B.K.Sharma, Mr.S.9arma, Ms.U.Das

-

1. Union of India,
Represented by the Comptroller and Auditor General,
New Delhi. ‘

2. Accountant General(A&E)
© Assam Maidamgaon
‘Beltola, Guwahati-28,

3.  Sr.Dy.Accountant General (A&:)
Nagaland,Kohima. ces ++«+ Respondents.

O R U & R

Ko Ko SHARMA MEMBER(ADMN) 3

The relief claimed by the applicantyin this Applin
cation is regarding formulation:of fair transfer policy
treating thé present applicants at par with the other
AAOg and S0s,

Theuld(fourteen) applicants are working as Assistant
Accounts Officer and Section Officers in the office of
the Sr.Deputy “ccountant General (A&E) Nagalahd, Kohima,
All of them are posted in Nagaland. The applicants claim

that they have not been transferred out from Nagaland<

contd/=2
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Several representations filed by the Union and individually,
have been ignored. Similarly situated officers like the
applicants are being posted to Nagaland only on p;omotion/ '
transfer and immediately thereafter they are posted back to
their original place of posting according to their choice
without touching the present applicants, The applicants'
stated that the respondents have treated them as a separate
cadre/class so far it relates to transfer and posting.

In spite of repeated rfequests to the Respondents to formu¥
late a fair transfer policy applicable to the AAD and S0g
serving in N~E-Region.treating Nagaland to be tenure posting,
however, the Respondents have treated them as a separate
cadre, though vacancies are existing outside Nagaland., All
the Aﬁos and SUs have'got their common seniority and recruite
ment rules and they aré liable to be transferred any where
within the NeLe.Region. However, after the applicants were
posted in Nagaland, they have nevér been transferred out

from Nagaland, The other oifficers were being posted to
Nagaland ffom other NeEeStates for a period of 18 months and a
again ﬁhey have been sent back to their original place of
posting. There are 176 Assistant Accounts Officers and
Section Officers belonging to the commoh cadre.: Sdmilar
matter in O+A«No,86 of §6 dated 21.8.96 regarding the

posting of base cadre was adjudicated before this Tribunal.
Nagaland is a hard stagion and there are various difficulties
for the_parscns who are not originally belonging to the
State of Nagaland. Admittedly applicants are non-residents }
of Nagaland, The authority should have considered the
case of the applicants by framing a fair transfer policy

for all AAOs and SOs for tenure posting in Nagaland. The

contd/-
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AAOg and SOg from other NeEesstates were posted in Nagaland
for the purpose of promotion. They reverted back to the

old place of posting after 18 months.

2. Mr.S.%rma learned counsel appearing on behalf of

the applicant supported the averments made in this applica=
tion. Mr.A.Deb Roy, Sre.CeG+S+Ce relied on written statement
and other -materials.In the wiitten statement it is stated
that the grievance of the applicants i;iét‘most of thean
want transfer to Guwahati only. Mr.Seﬁarma argued that

the request of the applicants have not been acceded to

because of lack of vacancies at Guwahati. Some of the (A&E)

offices are deficti.offices and some of the surplus. There
are less number of Section Officers Grade Examination (SOGE)
passed officials to fill the sanctioned posts in the cadre
of 50s|an0s rightAfrom the beginning to some 6fficeé and
there are more SOGE passed officials than the sanctioned
strength in some other offices of the common cadre and
they have to be posted in other officeé as a result of the
operation of the common cadre. The Comptroller & Auditor
General of India has also suggested to post officials

in the station as per their choice, as far a8s possible

and to.accomhodate the officials/officers as far as
practicable in the state from which they passed the
examination. Officials (SOg/AAOs) who are posted after
transfer generally continue for 18 months in the new

place and thereafter transferred and posted to parent

 office. It is denied that in respect of tra sfer there is

no fair policy. Rotation is done at the pericdic interval
of 18th months. The Respondents stated that the Transfer

policy(Annexure 3 to the written statement) was formulated

contd/=




after consultation with the Unions. However, the office

of the Sr.Dy.Accountant General Nagaland, Kohima, Imphal

did not offer any comment. It is stated‘that the policy

is clear and as far as practical and administratively con-
venient to the benefit oi the officials of the common cadre.

However, the fact remains that every representation may not

get that favourable consideration. The common Gradation List

in respect of the 50g/An0s for NE Region shows tha seniOrity

of the officers and is also referred to while gffecting transg-

fer and posting. The effort is to effect the transfer and

posting in such a manner that, with minimal diéturbande

the problem of surplus and deficit is ménaged. Roster for

the entire North £ast Cadre is not admiﬁistragivaly feagible,

the applicénts have failed to appreciate the problems the

others officers like S0s/AAOs in Tripura face with a posting

to Nagaland.

3. After hearing the learned counsels for the parties
I am of the view that the Respondents have framed transfer
policy for accommcdating the officers at their choice .
station of posting. The transfensaré being done as per
instructions issued b? the respondents. The officers posted
to Nagaland} i have a feeling that they are being discri~
minated in the matter of transfer. The Respondents are
directed to review the tramsfer'policy in consultation with -
the Unions énd taker into account administrative exigencies
and may consider if any changes are possible in the transfer
policy. The transfer policy snould be fair for all the
officers of the NeZ+Region and officers posted in Nagaland
should be considered for posting to other states of North
Bast,.

Subject to, the mentionédvabove the épplication is

o> hove
l— Ll L\oﬁ_y

disposed ofy No order as to costse
LM (Koo SHARMA)

ALMIN] ”’l’*{h’fI\IL MEMBER
£
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Union of India & ors. ceeeeonn - Fespondents.
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g5 (2001

GUHAHATT BENCH

JAn application under secticon 19 of the Central Administrative

Tribunal Act. 1985

A T e

BETWEEN

I S

ke
Hl

i
¥

P ekl
n

1. Shri Franab Bhowmick

Section Officer

in the office of the

Senicr Divisional Account General,
Magaland, Fohima.

D All Assistant Accounts Officer/Section Dfficers

(Group-B) Asscociation,

Office of the Sr. Deputy Accountant General (ARE)
Nagaland, Haohima.

represented by the Seneral Secretary,

Sri Dilip Eumar Dutta. :
sesconsnwnanwasaneas Mpplicants.

A Union of India,

Fepresented by the Compiroller and Auditor General,
New Delhi.

[ Accountant General (ARED

Assam Maidamgaon

Beltola, Guwahati-28.

2w 8. Dy. Accountant General (ARED
Magaland, Fohima.

saanwsase s REGpondents.

EARTICULARS OF THE AFFLICATION

FaRETICULARS OF THE ORDER AGAINST WHIGH THIS AFFLICATION IS

IADE =
4 This application is not divected against any particular
F G

rder but has been directed against the action of the respondents

By discriminating the applicants, who are vasently oated at ~
i 444 o ¥ o

qagaland by freating them as an isolated cadre and not as part of

AAG ¥ .

the common cadre ,in rvespect of transfer . The present applicants

are now holding the posts of Asstt. Accounts Officer and Section

e




Offfice gre  in the office of the Senior Deputy Accountant  General
Il
A

JA%EY  Nagaland, HKohima and the respondents inspite of their

brﬁpeat@d requests have not yet transferved them out from Magaland
§

since  their initial appointment even though many of  their

i:%milarly placed collsagues  have either not béen posted  to
|

.N%galand ov have been posted for very short tenure. All the AAls

ia%d S0s are belongs to a common  cadre  having M.E  Transfer

liab ity Magaland being a hard station it is the duty of the

regspondents to post all the Asstd. Account Officer and Section

Officers, so  that the hard posting in Nagaland is eguitably

%r%tatadu Hmwév&r; contrary to that the respondents  inspite  of

repeated  reguests never puﬁhvu out the applicants from  MNagaland

‘th, similarly situsted persons like that of the present

‘aéplicantﬁ @ither nobt posted to Magaland or  posted  for  short
j . :

| periods only by the respondents on transfer /promotion  and | put

This discriminatory  and

them back to their original place
diff@rﬁntial treatment meted ocut to the present applicants has

onpel led them to belisve that Magaland ig a separate cadre  so0

L far it relates to transfer and posting and that too in espect of

applicants nnlj. Several requests have been made by

the individual as well as by the Union and apart  from ampty

agﬁuramceg Mothid n

has been done so far in the mabtier.

|
& Thiz is the crux of the matter for which the instant
application has been preferved by the present applicants seeking

arm  appropriate  divection to the respondents to frame & fair

1. . .
=w§11cy in respect of the transfer of AADs and  B0s,

bR

| taking in b

.

oconsideration the grievances rvaised by the

i 4 . . -
ampllcantﬁ and/or implement  the transfer policy (if  any)  in

| .
&.pu toof  posting aﬁd transfer of AA0s and 50s to Nagalnd on

-

Latimn hasis, treating the applicants also a part of such

=s;—-a—-—=-;x

tation and also treating Nagaland as a tenure posting.

Iy

. oy
. atl
o
3
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= LIMITATION:

The applicants declare that the instant application has
beern filed within the limitation pericd prescribed under section

l ~ : : . - .
21 of the Central Hdministrative Tribunal Ach. 1985,

3. JURISDICTION:

The applicants further declarve that the subject matter
i

of  the case is within the jurisdiction of the Administrative
Tribunal.

4. FACTES OF THE CABE:

i,la | That the applicants tﬁraugh t

fuas

Nie  application  pray

t“’:-.

beGTﬁ this Hon'tle Tribunal for a direction to the respondents
tix frame a fair transfer policy within a reasonable time in
raspect of  all  the Asstt Accounts Officer (AAD: and Section

] . JP . . .
Officers (80) whx are in the common cadre ' comprising of  MNUE

N

it
3
p2 ]
-

States, having all N.E Transfer liability. The applican

presantly  holding the Posts of "A60 and 80 under the respondent

Fohima. Since

Mo.Z2 d.e. the Accountant Gensral

long the applicants are being posted at Nagaland and ingpite of

4o
B .

repeated requests the upon not to btransfer

—

[
i

ot from Nagaland  showing one after

the preﬁ@ﬁt awﬁlicant”

2

another FERABON. Fepresentations  both.  through Lo &r

a

individuaYly ave being preferved to the rwcpnn4ﬁn?ﬁ but till date
inspite uf ruuu;rnueg'nﬁthing has besn done so far im.th@ matter.

ML*mfl” ﬁiti%ﬁ@ﬂ~@mpl@y@é% like that of the prﬁﬁéﬁt applicants
%rm E@ing-- puflmd to Magaland only  an prmmmﬁian/tranafer and
i@m@diatéiy thér@aftﬁr they are posted back to  their woriginal
Qlace o f posting according to th@ir»ahmic@ without towching the

present | applicants. The aforesald step-motherly attitude in  the

\

same common and composite  cadre has  compelled  the present

il
applicants  to  belisve that contrary to rules, the respondents

s od
i

have treated thmm as a4 sgparate cadre/class so far it rvt»'e=
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pasting. Howsve

Tyibunal =

’
-

e

oF

i 3 That in the pri

Divigional Accountant General, Nagaland and the applicant  MNol @

wansfer and posting. The Union espousing the cause of action of

heir members made several representations highlighting theilr

.gji@vanawﬁ praying for a fair transfer policy applicable to the
“ '

AR0s and 50s serving in NE Region treating Nagaland to be tenure

; the respondents  have not yet formulated the

pdlicy and continued to treat the present applicants who are  in
t%@ common cadre of AAD and 80 as a separate cadve so far it

relates  to their transfer and posbting . Having no cbher

alternative, the present applicants have come before this Hon'bhle
I

£

ghing an appropriate relief towards formulation o

uf

fair transfer policy. Mence this application.

£

Hh . That the applicants are citizen of India and as  such

they are entitled to all the rights, privileges and protections

# guarantsed  wunder the Constitution of India and laws framsd

hereunder .

sent application the applicant Mool is

Helding  the poet of Section Officer in the office of Senior

T

i bhe Genesral Secretary of A11 Asstt. Accounts Officer/Section
Of ficers (Group-B) Assooiation, Magaland and he represents the

ol - .
ﬂwt@rﬁﬁt of the other 080z and 50= as reflected in Annexurs-A Lo

e O0AC The cause of action and the relief scught for by the

.'ﬁrEﬁ@nt applicants  are similar and therefore, the applicants

pray before this Hon'ble Tribunal to allow them to join  together
i & single application invoking Buls 4032y of the Central
Administrative Tribunal (Frocedure) Rules 1987 to minimise the

umber of litigation and the cost of application.




~

&

12

P&

o

f

M

td be transferrved any where within the N.E Feg

. That all the applicants as stated above are holding the
AA0 and 80 in the office of the Senicr Deputy Accountant
(A%EY Nagaland since long. The applicants have noticed
that the respondents have been treating them differently

a1t relates to their posting and transfer . The

L

plicants belong to the cadre of AA0 and S0 which is & common

]
|

ave  of NE Region comprising of ME States and none of them are

grmansnt  resident of Magaland. A1l the MA0s and 508 have got

nely common seniority and recruitment rules and they are liable

picr. Admitiedly  as

o)

gr the Gazette Notifications dated 18.12.86 and 7.4.95, entire

Sfate of Nagaland has besn described as a disturbed area. Apart

riom that the sntire state of Nagaland is being treated as tenure

tion/ hard station taking in to consideration various peculiar
ftuations as well as its Seographical position. It is noteworthy

@ mention here that Central Govt. Employess posted in Nagaland

re  getting Houwuse Rent Allowvances at the rate prescoribed for B

lase ocities taking in to consideration one of  such problems

[i}
|

ging faced by such emplovees so far as rented accommodations are

\

gnoerned.  Apart from the aforesaid problems, there are  various
aotovrs prevalling in Magaland, which have led to  issuance of

dazebtite Nobtifications and same are the reasons for terming

[he

agaland to be a tenure/ hard station. The applicants who are

prasently posted  in Nagaland "are  also subjscted  to Bk

ifficulties and same has compelled them to prefer representation
the concerned authority praying for their posting out from

agaland with a furthsyr prayver to post them in any soft station

Lhan Magaland  since  they have completed years of service  at
|
T

Magaland.




Copies of some of the representations preferrved by

ctiv

m

;-:
N

the applicants  individually and ciomlle

i
it}

| through  Undon are annexed herewith and marked

Annesure-1 ool lv.

t Applicants corave leave of this Hon'bles Tribunal to
i

produce  relevant documents pertaining to grant of  HREA  treabting
NMagaland as B-Dlass city and tenurs/ hard station as well as  the
e |

Gowt Notifications declaring Nagaland to be Disturbed Arsa at the

time of hearving of the case.

i
n
=y
P |
=

That as stated above, the applicants individually and

'cogletﬁivaly through union  preferved several representations  to
bhe concerned authority rvalsing their grievances bult the same are
bt yield any result in positive. In fact, considering the
=p1&ght of the applicants respondent No 2 has  rvecommended  theilr
case favourably but same remained cnly in black and white without
ANy pwﬁiti#e response, by the higher avthority

: Applicants crave leave of this Hon'ble Tribunal for a

direction gl the respondents o produce the aforesaid

[

recommendations at the time of heaving af the case.

That one of such representations  dated 1.12.2080

=

L
a
iTT
P

annexed as  Annexure-1  colly preferved by  fthe applicant NoloZ
addressing  to  the respondent No.Z has been  forwarded by the

L%

respondents No 2 vide letter dated <4.12.2000. In the sald letter
lthe respondent No.3 reminded respondent Nool2 aboul the assurances

gijven to the applicants union during his tour in Eohima in Nov.
[{
\

The :ﬁpmndﬁnt Mo.d  pointed out  the fact  that  the

laforesaid assurances was also veflected in his tour note dated
i? . . e .
(e 3.200@. In this conmection it is pertinent to mention here
4
that the respondent Nool during his visit in Eohima in the Month

sf Mov.e9%  held discussions  in respect of  variows  problems

iMcluding the grievances of the applicants regarding framing of

53]
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transfer policy. Discussion was concluded on that subject

an  agreed decision was  arvived at

o formulate & roster

taining & rvotation of staff to office oubtside Nagaland, but

date nothing hag been dong so far in

the mathber.

Copies of the letter dated 4.12.2000 and an

)
T3
m

gxtract of thse tour fnote dated 14.3.2880 ars

anmaxed herewith and  ma
respectively.

That the applicants as sta

oy bhe

to transfer them oub from Magaland on

FE3
i
£
L

grred representations in their indiv

-alia for theilr transfer from Nagala
land on grounds personal o them
resentations, the respondents on oand
ing that there is no vacanoy. But in

e clear  vacanocy  the respondents

rled as Annexdre-2 and 3

tiad  above  have hien

form and  faiv  transfer

fore the highsr aubthority but nothing has been dong o0

rotation with similarly

taff in the common cadre.  Some of  the applicants

idual  capacity praying
nd tooany place outside

. On receipt of suaoh

often rejected the same

fact even though there

are  bent  upon not o fo

sfer them out of Nagaland. For example one of the applicants

Franab Bhowmik preferrved numbsrs of

grned authovity for considervabtion

representations to. the

of  his  case ard Lo

zfer him to the office of the AG, Assam but his aforesaid

esentations have been turned down by

gthter dated 1.9.2000, the respondent

e i noovacancy and  as soon as the v

the Respondent No.2  and
Nol 3 intimated hism that

acancy would arises  his

wontld  be considered in due  course. In fact  there wers

noies at that relevant point of time

filling uwp the vacanciss by the vac

and the respondents have

ancigs form  the other

2%, by issuing various ovders as menticoned in para 4.8 below.
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A 4

Sarkar, Seciion

respondent No.oZ

Chime at that

.8, That similarly one of the

evenh a

that there

Copies of the representations dated 25/7/2000 and

lettery dated 1.9.2000 arve annexed herewith and

marked as Annexure—4 and 5 rvespectively.

applicants  Bhri Aghotosh

Officer (o AADS, mades & rayer before the
¥ ¥ b

for his posting out from NMagaland and to post im

But his  such prayer

Guwahati.

fter his rvepeated requested has heen  turned  down by

issuing a letter dated 7.9.2000, by the respondent Mo @ atating

iz no ovacancy and his turn for transfer has not yet

point of time and his case wonld be  considered  in

due  courss  of time. I fact there were vacancies at  that

relevant point of time, and the respondents have been filling up
v G
U

the vacancies by the persons from  other o

&

ates by issuing

various orders, of which mention may be made of orders  dated

=4, 1.7000, 3.3.2000 ,27.11.2000, 1.1.20@1, and 18.1.20@1.

\...'x:s...'n.z

1«4313J of  the representaticon dated 4.8.2000 and

oY ders daterd 79,200 21,2028, 3.3,2068,

7.11.2000, 1.1.2001 and 18.1.2001 are  annexed

herewith and marked as Annexure- 6,7,8,9,10, 11

and 1% respectively.

4.5, That similarly, anocther applicant Sri Acdhir Chakraborty
50 (now AADD made a praysr before the respondents Moo 1 and @

for  his posting out from NMagaland and to post him in the off

~f  the AS (AE) Assam, Guwahati, But his such praysr seven after

his repeated reguests have been turned by issuing letter dated

11.5.199%, 2.1.2008 and 8,7000 by the respondents Moo 2 stating

in first two occasions that *H@rg are no vacancy and finally that

T fact there wers

vt bo Come .

ot
il

Mis  turs for  bransfer

varancies at that relevant point of time and the respondents have
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been filling up the vacancies by the persons from other Btates,

by issuing VArious order as mentionsd in para 4.8 above.

Copies of  the representations dated 31.3.1999,
Z.ll.1999, 12.95.2000, &£.12.2008, and letter dated

11.5.1999, 2.1.20080 and 1.8.20880 are anngxad

=

hevewith and marked as ANNEXURES 132,14,15,16,17,18

AND 19 respeotively.
4.1Q, That from the above it is clear that theve hasg
bweh a step-motherly atbitude adopted by the respondents  in
treétiwg the applicants quite differently. It is pertinent to
manticn  here that as per the service condition all the ARlDs  and
$U§ arg liable to be tranmsferrved and posted to any offices of Al
iﬁﬁﬁﬁ in Assam, Nagaland, Manipur, Tripura, Meghalaya etoc or  any
ath@r offices likely to be opened in NE Region. However, so far

as  the present applicants are concerned after thelr posting at

i

Nagaland, they have never been transferved out permanently  from
Nagaland, whersas, obther AA0s and 80s like that of the pressnt
applicants are being posted to Magaland from other RNE Btates for
a iﬁhﬂft span of time and again they have bsen put back to their
original place of posting without touching the applicant treabting
Na%almnd to be a base isolated cadre for them.

4.1 That as stated above, the respondents arve treating the
pféwmnt applicants as a separate cadre on amongst the 176 AAOs
ﬁﬂé 0= belonging to the common cadre  and without any valid
régﬁmnn The respondents have sought to term MNagaland as a  bhase
cadre  for  the present applicants. The Hon'ble Tribgnal had  an
micasion  to o deal with  the matisr  more particularly an tha
qqgﬁ%iaﬁ of being a base cadre while adjudicating a similar
matier  (0A BESIGY. In the said 00 preferrvred by one Shri T.RE.Dey

raised the issue perftaining to his transfer from A5G, Ghy to Sr
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EQV‘Hthma and respondents in theiy counter placed the fact  that

1lamd is the base cadre of Bhri T.E.Dey and that is why he has

pasd

to Nagaland again. The Hon'ble Tribunal

b@%n transferved ba

vide its judgement and orvder dated 21.8.96 made it clear the
;

srminolagy  "base cadrve/base officer” is not applicable  to the

|
o .
Q% and 50s as they have got a1l NE Region Transfer liability.

| A copy of the judgement and ovder dated 21.8.96 is

-

S __\___M__) V_ﬁ/:d..“

1 =l

4 annexed herewith and marked as Annexuwre-2@.

hmlq That the applicants beg to state that in terms of the

Judgement and order dated Z1.8.96 it is clear that the

Lerminology base cadrefbase office is not  applicable $to the
i

applicants since they have gobt all NE  RFegion transfer

as  per their recruitment rule. Needless to say that

v ovarious difficulties for

s

Magaland is a hard station and there &

oy

ij J Lo , "
the  persons who are not originally  belonging to the State

Nagaland, Admittedly applicants arse non residents of Magaland and
1

facing those difficulties. The respondents arve

fanath
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.
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lalso well aware of the fact that Mags
i nm;ing‘ fully well the fact as well as  inspite of repeated
:rwhuw"*ﬁ mads by the present applicants, they are bent upon  not
it transfer the applicant ot from Magaland.

b - ) . s . . .
4,012, hat the applicants submit that in view of the various

I
iHazette Notifications it is crystal clear that the EBtate of

;Naq&lnnd is & disturbed area. The highsr authority unuht to have
I
coonsidered  the oas
I
; \ . . "
P fair transfer policy rotating all the AAD and 80s for such ternure

af the present applicants by  formulating a

d

|pudf1nu, Admittedly , HMNagaland is a hard station full of
b

It¢rruriﬁt activities and in respect of seourity, barring the

| .o : : .
cffice premises there is no security in the quarter. On the
|
inﬁhmr hand the presant

icants even can not think of  ssttling

s
o
Lk

g

-
P
ot

W . ] * *
p%rmanently in Nagaland because of statutory bar under 371 (A of
|

I .




of

AL

ir

ity

im

i

4

N -
e
Ve L"‘.}

Jy

app
i
e
d
mat

it

31

1

nlicants

s fer b

&g pu:trd

s

dnmoh d o

el

latititude,
i

3

i
iy belong

ay Ltrans

abification

cumbents

stitution of India of purchasi

& o f the applicants are

mnmodation and they are facing

ates  to  rented sccommodations

had to their day

pEaBS

any softer station

3, That instances arve at

ey Nagaland on tran

and  immediately therea

original place of posting. O

got thelr posting in Magaland

g their entry in service an

vestes none of them has been tr

i

softer  station. Maving faced

i

the present applicants

de e

b & separate cadr

licants only. Be it stated here

composite cadre of Afc and 80

Transfer Liability and comman

tial posting/posting the appli

ter  and the respondent No

hority  and it is mare luck and

posted to Magaland have

fay .

T That the applicants beg

@  acted illegally in nobt trans

any other softer station inspil

the applicants are

alabu sparate cadre consi

Y o and the respondents

declaring Magaland ©

11

ng landed property in Nagaland.

yalt  too get their cfficial

tremendous problem so far

. Amidst these situation the

g without army rvay of hope of

1 Magaland.

£

galove that AAO0s

sfer, only for bhe

DU P e

e,
ars - posted

fter they back to

n the other hand the applicants

are remaining in Magaland

ey

d dinspite of  their repeated

ansferved out from Nagaland  to

that aforesaid step motherly

i
i

to believe that

Mave reasans

e comprising of  the pressnt

that the applicants belong  to

having common ssniority and all

recyultment Fules. o f

Tasa

cants donot have any in bhe

ap o s

controlling

e -

chance . But

to oremain in Magaland without

to state respondents

that the

ferring the present applicants

te their repeated reqguests and

compealled to belisve that bhey

isting the present applicants

e directed to issue

MElRSEary

oo obe a separate cadre so that
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sing 1t compulsory bo

& lifetims by

1

romotional avenuess of the applicants become much more  wider
i

\
in case of separaticon of cadre, they can sxercise theiy

fon for posting elsewhere.

- That the applicants beg to state that prasently

sogether 176 AACs and S0z are there in the composite cadre  of

angd  50s  and in case the respondents formulate a il iy
4

rept posting at Maga

g 1768 M0 and B0s the aforssaid

licants within the composite and common cadre and

dvovveErsy would not have arisen.

In a nutshell the grievancss of

regarding framing of a fairv btransfer policy for all Adls  and

and to exscute the sald policy trsabing the

af them through & hard station like Nagaland, at least onoe
s life time figing & minimum length of stay in the saild fard
ion. Alternatively the applicants case in brief is  that if

r

aforesaid relief regarvding failr transfer policy is  not

ted, tham the respondents may be divected to issus necessary
Memorandum treating Magaland as a separate cadre so that

icants  would get  thelr wider scoopse of  promobtion and the

N

i bunity  to exercise thelrv opbion wupon such separvation for
i s bed elsewhere.
1o That this application has been filed bonafide and Lo

re ends of justice.

EOUNDS FOR BELIEF WITH LEGAL FROVI ETDN

For that the entive acticon/inacktion in the part of  the
sendents in not excesding to the reguests made by the

iocant and treating them not at par with the other ARGs  and

v

mre illsgal, arbitrary and violative of Arvticle 4 and 16 of

E

Fenstitubtion of India and laws framsd therveundsr.
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pondsnts fTo

that respondents

Feorul

applicants crave le

bhoth legal

common cadre for A80s  and  B0s

applicants

reason is not sustainable in eye of

raction need be issued to the respondesnts

transfer policy treating the present

Afms and S0s.

the obher

vacancies available in

bheing number o

Magaland it is  the duby of Lhe

applicants oot from Nagaland move &0,

hard stabion is  bknown  to the

done so the respondents  have

vhe divection is vegquired  to be

frame a fair transfer policy.

are duty bound to post all the 176

land once in a lifetime on vobtation basis

period for such tenure posting by adopting

the sams.

respondents in view of statutory provision

tment Fule regarding all  NE FEegion

cadre/base of fice terminology  ouwght

present applicants.

any view of the matter the action/inaction

the mf  law  and

simabla in
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aside and guashed.

Af the MHon'bles Tribunal  to

Hi]
[31]
‘:,‘
i

factual at the btimg of

.-.
¥
¢
13
£
i
P
o
i
-.
i

That Tthe ap

the

gme o ll:""”}

AT - F.
available to

plicants declare that they have exhausted

them and there is no alternative
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the cause or causes that may be shown

relisfs &

following

-

respondents
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d to prepare a vostery for the same.

spondents ot bo

v, oo dee PR RUqp.
=t bhe re

Felder of base cadre/base officer of

a

o
[

the common cadre ARls a

respondents

2. T divect  the
gssary  orde treating AL (AREDY, Nagal

s bhat

.t‘:

1

writ pstition or

arnd

st bt

~ation

Ty ib

me

Lord

in
he

an

pre

foy

arsfe

ma

gompil sory

S g oo
Y EA

treat
Hagaland and
80s .

alternatively

in

tated

andg  as

the applicants

wy have mot filed

arding the

made bhefors

ral o any  other

oy suib

ivion

abova,  the

o dee

stant application

raring the parties

4 an perusal

o the applicantss-

paras fair

all the. AMls

A

- Shroagh

wimum st

ting the preser

'E{lh rxx._..th'L!a

for

applic

il

ant

e

treat

Lo

much  move

aid

the aforss

Cane



ars nob
- -1
T {31

bLhem thr

By

to under

deemnsd fit and

INTERIM

L aEn ted

.'r-s‘-l

wiiguiy'

tle

ol ey

proper by

L

4

thedir

the facks

EN
this

>

ORDER FEAYED FOR:

Fending

for an i

t rrbunul

i lZ.“.icl”‘t &

ider the indivi

11— f-m;x L e .

pury

3 # B M % a2 oun

- FARTICULARS OF

fnte

disposal
applicant
civ

nterim

gdual cases

# % m oz 8onow o wou

THE I.F.0

the
¥ [T

vepye

relief/reliefs

applicants.

ncdents to accaeded to the requests

ions within a stipulated

s@antal

G i

applicatic

to o which the epplicants  are

antd civoumstances of the cass and

Mon®hle Tribunmal.

application the applicants

of the

Mo, 2 prays before  this Honfble

gotion to the respondents dents T

af the applicants reflscted in the

® & ® 8 R W 8w W ¥ MO K WM A BN AR REE S8 H 28R E O R ST A

P 1. I.F.0.

Pz .

the Ir

2. Date
P .
: 3. Payable a%. ;
Pl
Tid. LIBT OF ENCLOSUIEES:
Pk
P fs stated in
i :
; Lf .

66 BI2417T
x/512m\.

Guwahat

i

(s =300




f:‘l% il

. |
e MHENYT A

i
ab;

i fy

ars  also

shbmissio

Gt

BATH,

Shri Dilip Kr.Dutta, son of Late M.E. Dutta, aged

saocial

ranraphs

]

S

CARED

¥

at present working as ARD, General Secretary, ALl

i1

ion (II) office of the Sr.Deputy Accountant

Fohima, Nagaland, do hereby solemnly affivm  and

that the

statemsnts i ol in

12,312, W10, W12 o Lilh amal S 4o 12

P

e Lol g

LY

an

true

facts

conversant

the applics

W R e mw e e waam s i meosaEanesneneess AFE Lrus  bo

'Waﬁha AP %}%nu=nun

d those made in pa

to omy legal advice an d the ri

before the Mon'ble Tribunmal. I have nobt suppressed any

f the case.

pA2

nt No.2 in the instant application  and

the case  and

the facts and circumstances

swaar this affidavit for  and on behalf of all the

s i Annesure-a on thelir authorisation

: ~
sign on this the Verification on this thﬂo}“\ day

Signature.
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o - 16-A ANNEXURE —~ A
- «
7 NAME, DESIGNATION AND PRESENT PLACE OF POSTING OF
. THE PERSON's WHOM THE ASSOCIATION -REPRESENTS.

Sle NAME ... DESIGNATION PRESENT PLACE
No. : . ' ' ' : __OF POSTING.
1, Sri Sankar Paul Asstt, Accounts OfficeF  0/0 the Senior
| o DysA.G.(ASE),
Nagaland,
. ~ Kohima.
2. Sri R.M.Dasgupta « Do - ~Do-
3. Sri A.Ke.Das | - Do - . ~Do~
4, Sri P.C.Rabha . ~ Do - R " =Do~-
5. Sri Dilip Kr. Dutta -~ Do - ' ~Do-
6. Sri Nani Gopal Sen - =-Do-. . . .. =Do-
7. Sri Ashutosh Sarkar -+ = Do - ~Do-
8, Sri Samarendra Biswas « Do - . =Do-
9. Sri Adhir Chakrabarty - Do = ~Do-
.10, Sri Pranab Bhowmick Section Officer o Do~
11. Sri Pijush Chakrabarty - Do - | ~Dom
/(fi?);ﬁ?ifSh al Kr. Biswas ~ Do _(N¢M)ngwnaba) ~Do-
A b sf‘irz‘mdgilal Sinha Asstt. Accounts Officer  On deputation.
CTE R ey Y : , to Dumduma,
S o ' Assam.
’ \’:_‘ \“.'\:_( S ~'\f . ‘o ’,f/'b
ey
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The Comptroller and Auditor General of India
- 10,Bahadur Shah Zafar Marg

New Delhi 110 002. /

“(Through proper Channel)

Sub: - Transfer Policy of common cadre 8.0s/A.A.Q’s under Accountant
General (A&E), Assam being the Cadre Controlling Authority.

Respected Sir,

I'have the honour 10 state that the following paragraphs for your kind consideration and

NCCeSSATY AC fion.

- 'I'qu Sir, 1 had been recruited as an Auditor in the o/o the Accountant General (A&E),
Nagaland, Kohima'on 15.01.83 through § S C Exam. Conducted in 1980 and opted in A&E
during dcpartmcnml bifurcation in 1984. 1 passcd my SOG Exarination(Supple.) in 1990 and
promoled in common cadre as Scction officer in the same office. Thus, I rendered altogether
9 Nine) vears of my sincerc service in Accountant General (A&E), Nagaland, Kohima.

/\s such, I submitted a representation seeking transfer to A.G.(A&E), Assam Guwabhati,
in home state. Accordingly my representation had been considered and transferred to A.G.(A&E)
Assam, Guwahati in 1992. However, the transfer order did not reflect any ambiguity on
femporary basis or repatriation to A.G.(A&E), Nagaland Kohima at any occasion. If so, I would

certainly think about such temporary transfer. 1 had been promoted as AAO in 1994 in the
A G(A&TE), Assam.

That sir, recently I have been transferred again to the A.G. (A&L) Nagaland Kohima as

the rclicver of Sri D. Dutta, AAO, selccted on deputation from A.G. (A&E) Nagaland to West .

Bengal. Towever, on bchalf of Sri Dutta’s dcpulatlon I have been posted in Nagaland instead of
many senior AAQ’s and Junior SO’s/AAQ’s in the gradation list who never been posted any
fenure in such remote places like Kohima and Imphal-reveals that the Cadre Controlling
Authority is not in a position to look into the common interest of all common cadre incumbents
cven working under the establishment. As such transferees from A.G.(A&E), Nagaland are very
frequently transfer back to the same office treating as BASE CADRE. Under this circumstances 1
have submitted a representation (Copy enclosed) to "CCA for reconsideration of the issue.
However as soon as my release order has been issued.

In this context, it may be mentioned here that the H(;n'ble CAT,GHY-Bench in its
verdict-(vice Shri T.R.Dey Vrs. A.G.(A&E) Assam )has nullified the Base Cadre terminology
and passed an order to maintain uniform statuesque for all $.0's/A.A.O's in Common Cadre.
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within |mnm;, time as the xclmvcx ol'blm D.K. Dutlu A /\ 0. Howcvcr it is undek‘
Dutta submitted a 1epresentation for retention on the same duty place prior to;
A G (A&I)i),Nagaland, Kohima mcnlnomn;3 that he is at present not in a position to"
mo nqclgnmcnt selected for depnlainon in West Bengal due to his perqonal affairs.- Ai‘.‘,‘cl’)

! Wnder this circumstances, T would like to draw the sympathetic consnde{fq
/\uilmniwwncem on the the glound of my ill fated ]mmly mostly school childrén '}

4
o)

o

s

‘Ag such, I appeal your Highness to look into the matter for reversion of my du.‘."-’v P“"'CC o
A.G.(A&IZ) Assam, Guwahati so that I may overcome the difficulties. .

Hated, Kohima 1™ Ieh’2000

nelo-

l. 'l"mnsl"er Order.

2 Representation,
Yours faithfully, .
(M.L.Sinha, AAQ)

0O/0 The Accountant General(A&E)
Nagaland, Kohima
ASD |
*’?j§—’
N
o

N
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ALL AAOs/SOs (Group “B”) ASSOCIATION .

0/o The Sr.Deputy Accountant General (A&E) . o]
Nagaland Kohima ' ANNEXURE‘“ 11 '

The Comptroller and Auditor General of ndia, ﬁ)b
19, Bahadur Shah Zafar Marg

New Delhi-110002

(Through Proper Channel)

* Subicct:- Transfer/Posting__Policy _of all__Common _Cadre  AAQs/SQOs of

N.E.Region. -
Siv,

I am unanimously”desired by the AAOs/SOs of this Association vide resolution
No ¢ dated 8-1-2001 to appraise your kind authority one of their long pending
demands for adoption a Fair Transfer/Posting policy for all AAOs/SOs who have bome
on common cadre of the A.G.(A&E), Assam. Guwahati, comprising all field Offices
located in North Eastern Region. ,

You may perhaps be aware of their legitimate demand as stated above. and in
this context I would like to reiterate here that inspite of submission of numerous
representations dated 22-01-1997, dated 31-01-2000 dated 19-05-2000 to Hgrs. and -
dated 01-12-2000 to Cadre Controlling Authority, A.G.(A&E) Assam Guwahati ( to be
more exact since 1994) which are self explanatory. Unfortunately, no camest attention
has been made to their demand prayed for till date, consequently, the sentiment of my
members upshotted into serious morale problems and depression. S

The conception behind the adoption of Fair Transfer/Posting Policy are, (1) for
common interest, (2) the Govt order/conditions of transfer liability to any state in N.E.R.
by all AAOs/SOs borne on the common cadre would strictly be followed, (3) every
AAOs/SOs would be made liable to be transferred to either of the two hard posting
stations in Kohima or Tmphal at least for a minimum period of 3years subject to
willingness of the officers who are at present serving in hard posting stations, so that all
the AAOs/SOs should honestly share the hard life in Kohima/Imphal, in consistent of
responsibility being in the common cadre. (4) the maintenance of composite seniority by

CCA. A.G.(A&E). Assam, Guwahati, with respect to further promotion to the post oﬁﬁa,,’s;l

AO/Sr. AO. would be justified. 4 ’
In view of the foregoing. I as Secretary of this Association request you may*
kindly appreciate the view points of my members and direct the CCAA.G.(A&E)
Assam. Guwahatz. fo evolve a Fair Transfer/Posting Policy within period of 1(one)
month,from the date of receipt of this representation, with-out further discrimination in
transfer/posting/promotion among the AAOs/SOs of the common cadre. If no such order
passed by the competent authority within the said period all the aggrieved AAOs/SOs of
this office are contcmplating to seck the help of honourable court of law for redressal of
their grievances ; I

Yours fpithfplly

{ (4
(DIMP DYTYA)
Gencral Secretary
Copy to:- .
(1) The A.G. (A&E), Assam Guwahati, for information and necessary action
(2) The A.G.(A&E), Nagaland, Kohima for information. :
(3) Shn A.B.Sen Secretary General, All India Audit and Accounts «
- Association LIG-15/1089-90, Vesundhara, Post office:- Sahibabad, Dist:-
Ghaziabad, Pin 201010, with a request to take up the matter with the

“

! Rel- ASSNG-B/AAD-SO7 ©5-20060/0 €-10 Dated- o -1- 2001 J s

A

C&AG of India and with the O/o of the A.G.(A&E) Assam.Guwahati. ™ L

General Secretary.
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ALL ASSISTANT ACCOUNTS OFFICERS/SECTION OFFICERS O |

| (GROUP “B’) ASSOCIATION .
OFFFICE OF THE SR, DEPUTY ACCOUNTANT GENERAL (A&T) ;
NAGALND :: KOHIMA. |

No.Policy/A A 0A§'@//ﬂs.suciﬂr((i@m/0@ Date: 1 December 2000 / '

To
|
The Accoumtant General (A&E) ‘
Miaidamgaen, Beltola . ‘
Assam, Guwahati, : i

(Through proper Channel)- .

Subjects- Tramsfer/Posting policy of Common Cadre SQs/AAQs, thereof. ',

-
Str,

I'am unanimously desired by the SOs/AAOs(Group ‘B’) of this Association :
who arc bome on the combined cadre of the Accountant General (A&E),Assam, Guwahati |
and have been working in the Office of the Sr. Deputy Accountant General (A&E) Nagaland, |
Kobima to inform you that all S.O/AAC. of this office submitted (January 2000) !
representation to the C&AG of India urging him to evolve a fair transfer policy for all |
common cadre borne on SOs/AAQs. In this context I would like to draw your personal
attention to para 8 (cight) of the C&AG’s note forwarded under Hqr’s letter No. 38 Audit - !
(And-Plg) 99-2000 dated 20-01-2000. This was followed by reminders submitted by them in
May 2000. But unfortunately no response has been received by them till to date resulting in
gross resentment. Al these aggrieved SOs/AAQs are contemplating to refer the case to the

honourable Court of law for a reasonable solution of their long pending and justified
demands.

The undersigned as Sccretary of this Association rcquests you as Cadre
Controlling Authority (CCA) kindly to let my members know: oy
L}
b, The principle followed by the CCA for posting of SOs/AAOs who ‘are borié it
common cadre in different field Offices. A copy of the approved guiding
principles/transfqr policy adopted in your office for transfer and posting of these officers
in N.E. Region may also please be furnished along with your replies for records and
guidance, '

2. It has been expericnced from ‘the past that circulars calling for
willingness/applications for going on deputation to other Offices scldom reach this Office
from the Cadre Controlling Authority. Even if these are received occasionally, these are
despatched from your Office at such a late stage that one hardly finds time to submit his
application in time. I shall be extremely thankful if you kindly let this Association know
the reason as to why these circulars are either not sent to this office or.if sent why in such ~

a late stage denying the SOs/AAOs of this Office having even a chance to submit their
application in time.




- 21 - | g

A ) 2
Ry,

3. More over, often it has been noticed that copies of orders issued from your office ¥ o
releasing SOs/AAQs  on deputation/transfer to  other offices have not been P
endorsed/furnished to this office. Consequently the SOs/AAOs of this office remain in

ignorance of these developments. Reason as to why.such are not being endorsed to this
office may also please be made known to this Association.

4. It is also most unfortunate to not

¢ that since creation of this office in 1984 no
officer/representative of the Cadre

Controlling Authority even visited this office’
{excepting once in the year 1997 for separation of cadre) to know the condition to which
“the officer borne on common cadre of your office had been working in this office despite

their problems being brought to your notice by them through their individual submission

on scveral occasions. | take this opportunity to request you to visit this office atleast to
make your sclf apprised of the working condition prevailing here. :

A suitable reply on the above mentioned sensitive points is expected within. 15
(fiftcen) days from date of receipt of this letter .

Further, you are also requested to visit this Office for a congenial discussion with the
Association members in presence of the Accountant General, Nagaland, Kohima your

convenicnt date may be apprised.
Yours faithfulty
,
Gelmemﬁ Secrbtatry, |

All AAQs/SOs (Group ‘B’) Association
Olo the Sr. Deputy Accountant General (A&E)
Nagaland, Kohima.

With regards

Memo No. Palicy/AA /SO/Association/06 Date: 1 December 2000

. [ ] i
Copy to:-

R}
I Accountant General, Nagaland, Kohima with a request to take up the rhatter’”

with the Cadre Controlling Authority for solution and let this Association know
the date of discussion and development if any. :

2. Shri A.B.Sen Secretary General (All India Audit & Accounts Association ),
15/1089-90, Vasundhara, Post:- Sahibabad, Dist:- Ghaziabad, U.P.-201010.

With a request to take up the matter with the C&AG as well as Cadre
Controlling Authority, Guwahati, Assam.

.

/ | )
General Secretary |
All AAOs/SOs (Group ‘B’) Asseciation

“O/o the Sr. Deputy Accountant General (A&KE) ' |
|

: Nagaland, Kohima.
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~Frmmhera FEeRarmz (@eaalan), smondvy

mIRan - vewood U
OFFICE OF THE ACCOUNTANT GENERAL (AUDIT), NAGALAND :)
KOHIMA - 797001

Phone : 222206 (0) 222018 (R) Yax: 0370-222947

kg and

No.
VRAVINDRAN DO, Adm/A&E/9-19/2000-2001/4564
Accountant General Datgd19-2000

‘Dear D ¥

Please find encloscd a self explanatory representation No.
~Policy/ AAO/SO/Association/06 dated 1-12-2000 received from the Secretary, -
All AAOs/SOs (Group ‘B’) Association, O/o the St. Deputy Accountant General
(A&E), Nagaland, Kohima regarding the transfer policy being adopted by your
officc on the transfer and posting of SOs/AAOs. belonging to the Common
Cadre under your control.

The Staff Association of this/office had earlier brought this issue to the -
notice of the C&AG of India during his tour in Kohima in November’1999,
which was also reflected in para 8 (eight) of the C&AG’$ tour note. My D.O. No..
Adm/A&E/6-8/99-2000/7431  dated 14" March’2000 addressed to the Pr.
Director (StafY), also refers.

A visit by you to my ofﬁce at your catliest convenience would go a long
way in alleviating the fmstralx(m' Q}nd tresentment of the SOs/AAOs undet your
cadre control posted to this o s '

Enclo:- As above

(‘BM \M//{/\M
Your sincerely
Shri D.J. Bhadra, IA&AS - ' ,
Accountant General (A&E) @&,Jm_ﬁ
Assam, Maldamgaon, Be(ola,
Guwahatl-28 S
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Action:- ADAI (GCS), AG Manipur, Dir (Comm State)

F AG Nagaland

L. 1t was brought to CAG's attention that there w

office. CAG was of the view that some Nexibility could-be given to the Accountant
General for ulilisation of 17 vacancies.

AG would formulate a proposal to this effect for
consideration al_lleadquancrs.__ T ~
Action:~ PD {Siall), AG Nagaiand

A Y
ere considerable vacancies in the audit

2. The issue of separate cadres for Nagaland offices was raised. CAG was of the view

(hat while adequate staff was not"available for manning the separate cadres for Nagaland
- office. AG should work out a proposal for separate cadres,

Action’=PD (Sl A agaland o N

3. The issue of vacant post of Groy
Officer would be posted shortly,
Action:- DAL, AC(P)

p Officer was raised. CAG assured that a Group

4. CAG stated that funds would be
borewell in the ofTice, phased repair
the roof of the ofTice, bound»iry wall
by the AG.

Action:- PD (Stafl), AG Nagaland

provided on a priority basis for various works like
of the official quarters of the stall, water-proofing of
etc. He desired that the necessary proposals be sent

3. It was brought to CAG's attention that to solve the Y2K problem the computers needed

examined in Headquarters. ,
Action:- DAI (RC), AG Nagaland. Dit (EDP) C

to be upgraded for which Rs. 4.75 Iakhs was required. CAG desired that this should be ) ‘

6. While reviewing the schedule of preparation of Audit Repon,' CAG desired that the w:’L
bond copy should be sent to Headquarters by 16 January 2000, - (,.J'U'/' s,
Action:- ADAI (GCS), AG Nagsland, Dir(RSNE) ,

7. It was brought to CAG's attention that demands for deputation were taking
considerable time in reaching Kohima and hence the willingness of stafl was rarely sent
on time. Accordingly a concemn was expressed that the fast date for receiving the
willingness of stafT for deputation should be exiended by 15 days in case of Nagaland. It
was further stated that the cadre controlling authority was reluctant to send the stafT in
Nagaland office on deputation. CAG was of the view that the staff in Nagaland office

could go on' deputation. Furthermore, whetever possible the last date for receipt of
willingness for deputation could be extended by 1 days,

Action:- PD (Stafl), AG Nagaland

ANNEXURE—3 -~ . 7~

i
g
N | B

e




[ l.:- I, B ‘ R (&:0 };’ﬂ'f&_’fm
. ) . : e

~24-- : e . 34’:\\
8. It was pointed out that staff who had cleared the SOG examination did not g - j '
opportunity to work outside Nagaland. CAG was of the view that a roster could be
maintained for rotation of the stafT to offices outside Nagaland.

Action:- DAI, PD(Stafl), AG Nagala_nd

A}

9. 1t was brought to CAG's atlention that the stall was undgr constant threat of unlawful
elements. CAG was of the view thal in serious cases the AG could recommend to the
cadte controlling authority to allow the stall to work in Guwahati/ Shillong on temporary
basis. Any decision on the individual case should be taken by the cadre” conlrollmg
authority within 2-3 days of receipt of the recommcndahon from AG Nagaland.
Action:- DAL, PD (Stafl), AG Nagaland :

disturbed area, yet "Disturbed Area Allowance " was not being paid. CAG desued that
this issue be taken up with the Govcmmenl .
Action;- PD (Stafl) ' . !

10. It was brought to CAG's sttention that although Nagaland had been declared as a 1

11, It was brought to CAG's attention that while stafl of other Central Govemment
establishments like Department of Posts, Department of Telecom elc. were drawing HRA
at "B" class.city rates, this was not the casé with slaﬂ' if IAAD. CAG desired that this
; - issue should be examined at Headquarters.
; Action;* PD (Stafl), AG Nagaland -

12. On the issue of recognition of stalT associations CAG slated that staff associations
should apply in separate categories as there was no provision for compos!te assocmuon
Action;- PD (Staff), AG Nagaland

G Meeting with members of PAC and COPU.
1. CAG was of the view that the PAC could discuss in detail the financial health of lhe
state govemment appearing in the audit report.. This was nlevant in the context bf: . - X
precarious financial position of the stale. . . I ' vy

Action:- ADAI (GCS), AG Nagaland . \

2. CAG was of the view that wherever there were atrears in discussion of audit reports,
" PAC and COPU should take up the latest teport for discussion. Furthermore these

Committees could meet during the period when the legislature was in session. This could
- ensure the presence of members of the commitiees and officials of the state government,

/\clton ADAI (GCS). AG Nagaland . '

3. It was stated that although the Siate Government was tequlred to take action on the
recommendations of the Committees, it rarely did so. CAG was of the view that while
auditing various departments, AG would tplecifically obtain information from the
Guvernment on the action taken on the recommendations and this would be reported in
the subsequent Audit Report.

< Action:- ADAL (GCS), AG Nagaland '

Lo

Advocate:
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" The Accountant General, (A&E), Assam, ' o
Maidamgaon, Beltola, :

Guwahati — 781 029,

(Through Proper Channel)

/

Subject : Prayer for transfer/repatriation.

Respected Sir, . . l
With duc respect and in humble submission I beg to state that on 6-8-

99 and 24-1-2000 I had represented for my transfer/repatriation on humanitarian

grounds. In my earlicr representations I have already exhaustively explained the

reasons due to which I am earnestly requesting for my transfer to Guwahati..

All my rcprésentations were duly forwarded by the Accountant ,
General, Nagaland, Kohima vide No. Admn/A&E/6-8/97-99/1285, dated 27-8-
99 and D.O. No.Admn./A&E/6-8/99-2000/7000, "dated 31-1-2000 but no

positive development in this regard has since been communicated to me.

Respected Sir, once again I'would like to state that the health
condition of my parcnts'have further deteriorated for want of proper medical :

trcatment at my home town.

Sir, 1, therefore, would request your benign authority to kindly
. consider my transfer to Guwahati as a very special case and allow me to

perform my duties to my sick parents.

Yours faithfully,
Aﬁ s

(PRANAB BHOWMICK)
Section Qfficer

Dated Kohima the 2574 3% 2000
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“

OVFICE OF THE SR. DY. ACCOUNTANT GENERAL (A&EK)
NAGALAND, KOHIMA

No  Admn/A&di/6-8/R cpatria/2000-01/ 9-0AH 3 Dated Kohinﬂ‘,.\ihc = a- 2000
\

To,

A B [
Nl Paoovady R ‘r\ou'm\cu(,S

Subject:- Representation of Shyi Pranab Bhowmick, 8.0.

| W-ith reference to your representation dated 25-7-2000. on the subject cited abovel, |
am o m).orm you that the same has been forwarded dcml-ofﬁcmlly 1o the Cadre Controlling

' /\uthomy (CXC.A) on 27-7-2000 and in reply to the same the Accoumant Genoral (A&E)-
/\q‘n’m Guwahati has informed vide letter No. DA(J(A)/Con—C/99/R&T/44 dated 23-8-2000

that\:hcrc is no vacancy at Guwahati office in the cadre of $.0. and your case will be

considered ini due course

ﬁ %&té . /
[z\‘l‘j&?ﬁ" | - C /z/m A ED

ACCOUNTS ()FF ‘E (A)

Advocaté
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ANNEXURE— 6 -

- 21" ‘ . From.
. Ashutosh Sarkar,
Asstt, Accounts Officer,
Ofo. the Sr. Dy. Accountant General, (A&E),
Nagaland, Kohima.
To
The Comptroller & Auditor General of India,
10, Bahadur Shah Zafar Marg,
New Declhi - 110 002.

(Through Proper Channel)

Subject : Prayer for transfer enabling staying of husband and wife at the same the station for the
interest of rearing of Twin Daughters.

Respected Sir,
‘ With due respect and in humble submission I beg to lay before you the following few

lines on the subject as cited above, for favour of youf kind and sympathetic help please.

That Sir, I am enclosing herewith the copies of my representation dated 28-10-98 and
subsequent reminders dated 19-2-99, 30-7-99 and 5-1-2000 addressed to the Accountant
Gencral, (A&L), Assam being the Cadre Controlling Authority (CCA), with the hope that

* considering merits of my case the CCA would consider my transfer case on priority basis.

But 8ir, 1 am to inform that , unfortuiiitely; the CCA has neither informed me regarding
the development of my transfer case as yet nor acknowledged the receipt of my representation,

though some of my junior officers have been transferred from Kohima.

That Sir, the arbitrary attitude of the CCA left me with no alternatives, but to seek the
kind intervention of the Comptroller & Auditor General of India vide my representation dated
27-1-2000 (Copy enclosed) with a request to evolve clear cut fair transfer/posting policy/roster

for all the AAOs/SOs in common cadre, by the CCA, but till now [ remain to be obliged in this
regard.

Sir, I would once again request your benign authority to kindly advice the CCA , i.e., the
Ofo. the Accountant General, (A&E), Assam to kindly consider my transfer case immediately.

Sir, for such an act of help on the part of the Comptroller & Auditor Generel of India, I

would remain ever grateful to you,

That Sir, otherwise I will be left with no alternative, but to knock the door of a Court of
Law against the CCA. |

Thanking you Sir,
. {\,L; ev-C
(WO - ﬂ" g falthf

Dated Koluma
the 47K, August, 2000.

. H SARKAR)
5 tt Accounts Officer,
“0lo. the St. Dy. Accountant Gcner'al, (A&E),
Nagaland, Kohima
gs‘s :
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM,
MAIDAMGAON, BELTOLA, GUWAHATI - 781 029,

No.DAG(AYCon-ci99R& /S fa | © Date: 7.9.2000

CTo

The Asstt. Comptroller & Auditor General (IN)
O/0 the Comiptroller & Auditor General of India ,

10, Bahadur Shah Zafar Marg, AR S
Indraprastha Head Post Office o
NEW DELHT - 110 002.

Sul:  Transfer of Shri A.Sarkar, AAO
Madam,

I am to invite a reference to Headquaﬁcré ~office letter No. 2074-GE-1/44-99

dt. 30.8.2000 on the subject cited 4ab0vc'{(’and,,to _a,tatp.;that' at present there is no vacancy at

=iy

¢ cadre of SO/AAQ, Moreover, his turn for transfer and repatriation has not yet

1ere are ether SOg/AAQs awaiting for transfer to Guwahati from Nagaland .

<
=
$

. D! | |
As per record of this office, his spous‘e,is working as a music teacher m&lau%\ High

School, Karbianglong (outside Guwahati ), However, his case will be considered in due éourse .

Accountant General has scen this .

Yours faithfully
Sd/-

SRR &

Mcmo No. DAG(A)/'Con-c/99/l{&'l'/g’ 7/_ Date: 7.9.2000

[,,f_‘o/p_v forwarded to:

- Shri ASarkar, AAO , O/O lhe Sr.DAG(z?}%E), ) Agdldnd; Kohi_ma for information .

.’;l?*? 4ty -

Gl

T Deputy Accotniant General(A)”

L
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM,
MAIDAMGAON, BELTOLA, GUWAHATI - 781 029.

Admn.1/Order No.186 Date: 24.01.2000

Without prejudice to the claim of their seniors and also subject to the condition that their
seniority in the cadre  Section Officer will be fixed later, " the following officials of commion
cadre of North Easten Zone offices are hcrcby promoted to officiate as Section Officets in the

scale of pay of Rs. 5500- 175-9000/- pm and posted in the offices indicated against their

names:-
SL . Name .Office to which Office to which posted
No. - - attached
01. Shri. Bidyut Sen Purkayastha |'A.G(A&E)Assam, A.G.(A&E) Assam,
. Guwahati | Guwahati,
02, Shui. Paul Tigga A.G(A&E)Assam, A.G(A&E)Assam,
; .| Guwahati, Guwahati .
03. Shri. Uttan’ Chakraborty A.G(A&E)Tripura., A.G(A&E Meghalaya,etc.,
Agartala, Shillong in place of
Shri. Sanjib Kr. Roy, AAO.

- On prom')u'on: Shei. Uttam® Chakraborty (SI. No. 3 above ) will release Shri, Sanjib Kr.
Roy, A.A.O. who i: repatriated to the o/o the  Sr. D.A.G(A&E)Tripura , Agartala vide this

office Admn.1 Order No. 125 dt. 29.10.99 and Shri. Bimal Ch. Das, AAO may be retained in
tho O/o tho 8r. 0.A.G(A&E)Tripura ,Agartala for the time being.

The promotion will take effect from the date(s) they take over charge in the oflices as
indicated against their names.

The officers arc liable to be transferred and posted to any of the offices of the
Accountant Gergeral(A&E) in Assam, Nagaland, Tripura, Manipur, Meghalaya efc.,- or any other
offices likely to be opened in future in the North Eastern Region,

On their promotion, the officers are required to exercise option, if any, in the” matter of
fixation of their pay wilhin onc month in terms of G.LD. No. 19 below FR-22(I)(a)(1).

The officers are required to intimate this office whether they accept the promotion or not
within 10.02.2000 positively, failing which their promotion will be treated as refused.

[Authority: AG's ordc_r dt. 21.01.2000 al_P/I.ON of ﬁlc no. DAG(A)/Panel/50/98].

Sd/-
o DEPUTY ACCOUNTANT GENERAL (A).




Memo No. Admn.1/3-5/99-2000/2783-2800

1.
2)

3)

4)
5)

- 6)

7)
8)
9)
10)

1)

12)
13)
14)

15)

16)
17)

Date: 24.01.2000

The Pr. Dircstor of Audit, N.F.Railway, Maligaon, Guwahati-781 011.

The Sr. Dep ity Accountant Genéral (A&E), Tripura; Aganala with 4(four) spare copies. 11e
is requested to release Shri, Uttam Chakrabom' and to intimate the date of joining of

Shri. Sanjib Kr. Roy , AAO,

The Sr. Deputy Accountant General (A), Mcghalaya etc., Shillong wnlh 4(four) spare copies.
He is requested to release Shri Sanjib Kr. Roy, Asstt. Accounts Officer and to intimate the

date of joining of Shri Uttam Chakraborty .,

The Sccretary to A.G.(A&E), Assam,Guwahali.
Private Secretary to A.G.(A&E) Assam,Guwahati,

P.A. to Deputy Accountant General (A)
Steno to Deputy. Accountant General(P&F).
A.A.O. Hindi Cell .
A.A.O- Coniideniial Cell.
S.0/Admn-(I.

P.A.O (Locdl).

Posting Grcl.up, .,
Scrvice Book Group ,
Gradation L'st Gyoup,
Budget Grovp,
Concemed Cflicess.

L

~ Admn.1/0rdi.r Book.

Sr.

[,.

Ao

/mts Officer(A).

L)

J

e
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_ ) -  ANNEXURE— 9

Q¥
OFFICE OF THE ACCOUNTANT GENERAL (AGE) ASSAM, ’
MAIDAMEAON, BELTOLA, GUWAHAT] - 781029
31 AdmnOrder No, 227 - 3 March 2000
$. . c The following - uffic % are hereby promoted to officiste ay Section
itd,  OfMeer(Group - *B' - Non - Gazetted). in-Iho " scale of pay of Rs. 5500 - 175 -9000/- p.m.
W ", with ‘offect from (he date they take over chhrge as Section Officer in the offices indicated
%gﬁ‘;&w(ﬂwknmu:- : . o
WA R ) : - . e
W ['8L N, | Name S/shrt/Smd. ] OfMice to which attached Office to which posted |
3 401" | Kalipada Paul Sr. D.A.G(A&E)-’Tlipumﬁ A.G(A&E)Mcghalaya ele.,
W 1oz Bhaakar Bhattacharjee St. D.A,G(ARE) Tripura, A.G(A&E) Mcghalaya elc.,
A MY I Agartaly Shillong o
"' | 703." Nihar Bhattachacjes Sr. DAG (A&E) Tripurs, | A.G (A&E) Amsam ¥
% L d .| Agartala, | Guwahat

transferred/posted 1o the offices of
ces likely to bo formed in future in this

‘.g‘ " Od ‘llnoir-prommion. they are required to oxercise option, if any, in terme of (Q.1.D,
%?1 19 below FR-22(1Ka)1) within one month from the date of joining in tho post of Section
s er. : ‘ ‘
:J  The above mentioned officiala are to intimate this office whether they decept  the
?::», prosmiotion of not by 31stDarch " 2000 positively failing which their promotion will be treated ng
. Mnﬁuod. '
£ . .
’ém | Further, the under-mentioned officer is hereby transferred 1o the office as indicated
+ 1 below:- .
¥4 ,&,
g '8LNo. | Name Office to which attached | OMmce to_which transferred

: v - ”MM
4 0L Gitesh Ch, Nanuly, A.G.(A&E) Meghalaya olo, {St. DAG(A&E) Tripura,
4L AAO Shillong Agartala, §
s A

4

The above transfer Is In PUBLIC INTEREST,

1 (Authorlty = AG's Ordor dt, 2.3.2000 at p/12 ¥
. )

e
VO

v

of file No. DAG(AVPOQMOWSOSLA.O]

ool |
e -~

DEPUTY ACCOUNTANT GENERAL(A),




N

_ 32- .

A
|

Memo Noo Ndn 173 5798 997414256 I Nnech 2000
!
Copv forwanded for information and necessany action to: : . z
I The o Director of Audit. M.E. Railway. Maligaon,  Guwahati - 781 (711 : i

The St DAGEAGE) Tiipwa. Agautala, with 5 spare copies. 1le is requested to release

Shii Kalipada Panl, Shii Bhaskar Bhattachariee and Shd Nihar Bhattacharjee with the direction

o repomt 1o the OO the NG(A&E) Meghalaya, Shillong and AG(A&E) Assam. Guwahati

respectively and alan intimate this office the date of joining  of Shii Gitesh h. Nandv, AAO,

VoThe SroDAGEA) L OO the AG(AZE) Meghalava etc., Shillong — with 2 <pare copics. He is
requested 1o intimate this office the date of joining of Shwi Kalipada Paul and Shri hachar
Bhattacharjce. Tie ix also requested to release Shri Gitesh Ch, Nandy, AAO and intimate this
ofltice the date of relense of the above officer. o

o The Scerctmy to Accountant Generall A&E) Assam, Guwahati -29. i

5 The Secretary to Accountant General( A&E) NMeghalaya, Shillong - 1.

6. The Fatablishient Officer, O O the Accountant General( A&FE )N leghatava, Shillong - 1.

7. The PAO. OO the Aceountant General(A&E) Assam. Guwahati 29

. The Sr..\.O) Record Scetion,

9. The SOANO Record Section. Confidential Cell, Admn, 11

0. The Privote Secretary 1o Acconntant Generall A&F ) Aasam. Guwahati =29,

TL P o DAG(A). ‘

12, Concermmed Officiala (F.ocal). :

13. Posting Group, Fixation Croup. Gradation 1 ist Group. g .

FLAAO Hindi Dell. Hindi version of this order may be iseued from his end.

14 Admn. 1 "Order Dook,

Sr. ACCOUNTS\ OFFICFER(A).

Ayt
G

REES "o . i

[ 5eohe

«a
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ANNEXURE—\?{;’LO L

A

OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM,

.";'j.f“-} . —

\ [
\
f, . v"‘l?" .,
PRI LR TE PR 111
R

Admn.l Order'N_o.'ZZD .

%

—MAIDAMGAON, BELTOLA, GUWAHATI - 781 029,

27 Novetitber 2000

53 ‘The following Asslstant Accounts officets /Séction Officérs of lhe Commion Cadra are

' Qwre!tyy transfersed and posted in the same capacity in thé offices lindichtad againat thelr names.
FEE 4 N TV ‘

[,

: |8k [ Nameofthe Officer  « - Office to which attached Office to which posted
"y I No | _ . Co , . -t
" “[:01. | Shri Tapan Choudhury, O/O. the AG.(A&E), Asitn, O/ a the Sr. D.A.G.(A&E)
3 i1 | Asott. Accounts Officer Guwahatd o Telputa, Agaitala,
‘ 02 Smt Anindita Dhar, [O/0 he SUDAGALE) 1070, the A.G(AGE), Assam,
| Asstt. Accounts Officer Tripura, Agartala, = Guwahati
 03. | Shal Nirmalendu Blattacharjes, | 070 the AC.IALE | OF6 the Sr. DA.G(A&E)
[ - | Asstt. Accounts Officer Meghg}ay%,_eu', Shillong Trlpira, Agarial,
I ‘.‘:L‘_:.: -"---—‘—--A——~..-—--—-——-.:.‘ . ‘- - CokeT ,' X ‘ . ”"l L 4 ——— -
.| 94 | Bmt. Kalpana Mazumdar, - O/o theSt. D.A.G.(A&L) O/0 the A.G{A&E)
. Asstt. Accounts Officer Tripura, Agartala, Meghalaya etc, Shillong
[ ¥4 AR
05~ Shrl Amit Chiakravarty, 51, D.AGAA&E) Nagaland O/ o the 8r. D.A.G.(A&E)
v, Sectlon Officer Kohlma Tripura, Agartala,
O/o0 the 51. D.A.G (AXF) 8r. D.A.G(A&E) Nagaland
Tripura, Agartala. Kohima
The officers ander 51, No. 1, 4 & 6 shoald move ficat
The abova transfer is In public interest. |
[ Authority 1A.G.’s Order dt. 24,11.2000-at B/ 35" of Fite No.DAG(AYCon-CHYRET |
DEPUTY ACCOUNTANT GENERAL (A)
:Memo No. Admn.1/3-5/ 99-2000/3229-40

- Copy forwarded for information and necessary action to;’

v Nath, A A tmmediately. He ls also re

P

et

AdY

27 Navéember 2000 .

“"".'.‘ oy .,L!'\':!‘:; . } e ‘ ‘ .

: N #1)i" The Pr. Director of Audit, N.¥Raitway, Maligaon, Giwahati-781 011,
s )" ThoSe. Deputy Accountant Ganeral (AGE)Tiputs; Agariala. 44ith three) spars coplss.
bRl G 'Helsrequeited to release Smt. Kalphnu' Mazuendat,', Aik.O'sd Sl Bwapan Kuritar

quiented'to Intimate this office the dabs of joining of
Rl Shri Tapan Choudhury, A.A.O. and Shri Amit Chakravarty, Section Officer In his office,




e . L"- ,/‘

. -2-

3)  TheSr. Deputy Accountant General (A), O/O. the A.G.{A&E)Meghalaya Shillong-1 with 2
{two) spare coples. He is requested to release Shri Nirmalendu Bhattachatjee, A.A.O. on
resuinption of duty by Smt Kalpina Mazumdar, A.AO. He ls furthet requested to
intimate this office, the date of jolning of Smt. Mazunidar, A.A.O, it hib office.

4) The Deputy Acrountant General(A), o/o the Br. Deputy Accountant General (A&E) S
Nagaland, Kohima. with 2(two) spare coples. ' He is requested to {eledse Shd Amit
Chakraborty, A.A.Ch on resuimption of duty by Shri Swapar Kr. Nath, A.A.Q. The date of

x Jolning of 8l Nath, A.A.O. In his offic mdy be Intimated to this office. .

'5)  The Falablishment Officer, /0 the AG(A&E) Méghalaya etr., Shillong-793 001 i+

)
/

6) The Accounts Officer(A), 0/0 the Sr..Deputy Accountant General (A&E) Trpura, Agartala
7). .The Accounts Officer (A), o/a the.Sr.- Deputy Accountant General (A&E) Nagaland,
Kohima ' '
8) The Secretary 1o A.G(A&LE), Assam,Guwaliati
9) Private Sectetary to A.G.(A&E) Assam,Guwahali
210)  P.A. to Deputy Accountant General (A)
11} Asatt. Accounts Officar, Confldertid] Cell .
12)  Section Offlcer, Admn-2 S .
13)  The Hindi Officer, /¢ Hindi Cell- Hindi version of this order may be issued from his end,
1) Shei Tapan Choudhury, Asstt. Accountts Officer (Local) ' : '
15)  Service Bouk group,
16) ' G.L:Group.
17)  Budget Group
18) Adnin 1 Order Book,

SR
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o~ OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM,
* : ' MAIDAMGAON, BELTOLA, GUWAHATI - 781 029.
Al 1 /Order No. 242 _ 01 January 2001
.. , v
) Without prejudice to the claim of his seniofs and also subjecl (o the condition that his seniority in
\vl" the ol of Section Officer wili be fixed  later, SREAMULYA SARMALL is hereby promoled as Section
v Oftices (Group-B Non-Gazelled ) in the scale of pay of Rs. 5500-175-9000/- p.m. and posted 1o the office of
. the Accbunlant General (A&E) Assam, Guwahati.”
‘i
N . -
> The pnmmliun will take effect from the dale he takes over charge.
G, |
\ On promotiop, he is Hable to e transferred and posted o any of the offices of the Atcountant
/o Genenal(A&L) in Asanm, Napaland, Manipur, Tripura, Meghalaya cote. or any other officen likely to he
Y opencd in futare dicthe North Bastern Repion
|']') . .
( .
( \),‘ - On his promiolion, he is required (o exercise oplion, if any, in the matter of fixation of pay within

ote monthvin leims of GLD. No. 19 helow FR-22()(a)(1)

Medis required to intimale this office whether he accept the promotion or not within 31st of
Tanuary, 2001 positively, failing: which the promotion will be trealed as refused .

[Authority: AG.’s order dated 29.12.2000 at P/27 of file no. DAG (A)/Panel/SQ/98). _

‘ Sd/-
- ' Deputy Accountant General{(Admn & VLC).

Mema No. Admin. /3:5/99-2000/3604 1 January 2001

Copy to: ‘ ' : '
The Complioller & Auditor General of Indja

- 10, Bahadur Shah Zafar Marg, Indraprastha Head Post Office
NEW DELET 110 002.

Sd/-
Depuly Accountant General(Admn & VLC).

Mema Nao. Admin.1/3-5/99-2000/3605-15 : 1 Jantary 2001
I¢ opy o
1. The Pr. Diveclor of Audit, N.F.Railway, Maligaon, Guwahali—781 011.
2. The Sr. Deputy Accountant General (A&E), Manipur, Imphal
The Sr. Deputy Accountant General (A&E), Meghalaya, Shillong

3.
A The Sr. Deputy Accountant General (A&E), Nagaland, Kohima
5.

The Sr. Deputy Accountant General (A&E), Tripura, Agartala
6. The Sccrelary to A.G.(A&E),Assam,Guwahali.
7. Private Secrelary to A.G(A&E) Assam,Guwahati.
8. P.A 1o Deputy Accountant General (Admn & VLC)
9. Hindi Officer, i/c. Hindi Cell - Fe is requested to Issue Findi version of this order from his end
10. Official concerned
11. AA.O- Confidential Cell
12. S.O./Admn-Il .

1
13. P.A.O (Lacal). . :
14. Gradation List Group. ' '
g A |

5 Adom.1/0rder Book.

N St. Accounts Qfficer(Admn).
(" 4
N . .
/ - . .
- !\ / . f
\ .
\\J - ,
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L | ©OANNEXURE—12 T
BEE i

r : 3 A
| I
OFFICE OF THE ACCOUNTANT GENERAL (AAL) ABSAM,
MAIDAMGAON, BELTOLA, G,”WA#’”‘“T 7&1 029 e
Adnmn.d Orcler Mo, 2 So K Dater {82 Jannary 2001 .
Withent prefiedice 1 the elaim of theis senions and also stihjeet 1o fhe condition that thel seniosity in the ﬂam
cadie Section Officer will be fised Iater, the [llowing ofTicials of comwmon cadre of Notth Bastem  Zotre offices -
are heteby promoted 1o offlelnte s Section Officers (Group-13, Non-Gnzetted) in the scale of pay of Ra. $500-174.
00/~ pan. andt pasted in the oflices indicated against their names:- i
8L Name T T e o i Mg “Office to which posted
0t Shri Snnjoy Sahn - 3. D AGIA&FE)  Trlpura r. . A.G{A&E) Nagatond,
o e elees oo Agartaly | Keblm,
02. Md. Steazaddin Ahmed - AG. (A&F) Assam, AG (A&E) Assam, Guwnhatt !
O Guwahatl, I
EERAS Shri Shyamal Kantt Biswas 8. D. ALG(A&E) Nagaland, Sr. . AG.(A&E) Nagalan ny
e e R, Kebbowm, Egm g
The momotion will take ¢ffeot ftom 1" ArY/2001 or the datets) of taking over charge  whichever Is i ¥
Jater in the offices s indicated against their naines, - §
The offioers ate linble to be transterred and posted toany  of the oflices of the Accourtant Genoral(A&E) ¢ ,1
In Assom . Nogaland, Tripua, Manipur, Meghalayn™ ete.. or any other ofYices likely to be opened in futwre in the  * |
North Enstern Region , .
On their promotion, the oMeers are required to exervise option, (Fany. in the matter of fixation of their pay
within ene menthiin leams of G No. 19 below FR-2201Han ). ‘ ,
e cllicets are tequired 1o intimate this office whether they accept the promotion o not within 28 02 2001 ‘ ggmpﬁ
opertively, failing which their promotion will be treated as tefused. : e
Fhuthonity: Aci's order dt 16012000 st P30T of file no. DAGIAYCon-C1Panel/SC/OR]. . o
. -
| | sa.
SEDEPUTY ACCOUNTANT GENERAL (z\).x
Mem No. Adinn, 1/3-5/90.2000/ W49 3863 ‘ , Dated: 18" Jannary 2001 . i
Copn forward-ul 1o ‘ :
1) The I'r. Director of Audit, M.F Rallway, Maligaon, Guwahati- 7R} 011 o :
Y The Si. Deputy Aovmmtant General (A&E),Triputa, Agnttala with 2(two) spare copies. He is requested to
, relensa Shri Sanjoy Sahn ( i
3 The St. Deputy: Accommtant Generall A& 1), Nogaland. Kohima with 2itwo) spaie copies. He Js requested to
intitnate the dute of joining of Shri Biswas & Shii Sabin in his office. . i
4) ‘The Sr. Deputy Accountant General (A ). (90) the Accountant General (A&E), Meghalaya, Shillong-1
3) The Sr. Depuis’ Accountaint Gerrerali A& ), Manipur, Imphiad. ,
) The Secrstary to AGUA&E),Assam,Guwahati, ' :
7N The Pay & Accounts Officer, /0. the A.¢. {A&E), Assam, Guwahati ~
8) Privale Secretary to A Q.(ARE) Assai, Guwahati, :
9) P.A to 81, Deputy Accountant Cieneral (A) . :
100 © AA O-Confidentinl Coll ' *
h Hindi Ofiieer. 1 Hindi Coll- Hindi version of thus ereder may basssued from his end. j
10) S.0 - Adnn-1 ’ ﬂ !
ih Service Book, Giadation List, Budget & Posting Gioup, ﬁm’ |
12) Concemed ofticer. L ¥
13 Admn HOrder Rook . ‘
. |
S, Accounis Oleer (Admn) ‘: .
- 4
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The Accountant Generale A&,

el iy 1f

Assam, //l//427

Maidangaon, Beltola

#,

N

. S e Y
g e ‘ .
Semrname

—

Grunwahan- 28 ANNEXURE‘ = ,‘

(Fhrough the Accountam General(A&L). Nagaland. Kohima)

Subject Prayer for transfer o Accountant General(A

&E) Assam, Guwahati, on
extreme compassionate ground, as a speci

al case,
Sir, . ,
I imviting a reference 1o my-transfer application dated 27-1-99 on the

subject cited above, | beg 1o state the following few lines for vour Kind constderation
ol my transter a Guwahati, as a special case =

That sir,
(DFam the only Section Officer. who could not stay with family since 13
vears: due 1o il health ofmy wife. which is well knows to all
(2N unilateral transfer case was forwarded to vou. Afer establishing
the genuiness of my case obi

aining expert medical opinion(related documents are

Wing with Administration section o Accountant Generalf A&E). Nagaland, Kohim

a)
from the competent medical authority

.

(M1 avas then willing 10 o on transler 10 a lower post in the cadre of

ven relinquishing the financial loss and future carrier prospect.
(‘H)As per Gowvit

Accountant ¢

of India’s Circular(Chapter-57 of Swamy's Many

al on
L:stablishmem & Administiation). both the husb

and and wife who are Gost. servants

serving in differem station. should be posted in the same station.

spouse-could stay in the same place,

so that both the
subject 10 Administrative convey

ance. However,
wany case it their tianster could not be

considered under the said provision and due

1o administiative reasons, they may keep silent on ground of financial benefit, Buy in

my case, I eould not bring my family due 1o her critical ill health and consequently,

we have to stay in dilleren places. causing financial loss, mental anxieties and

physical problems

("_rm\c\- - Lz)

’

Advocaw'

;
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forwhich I shall be VY g

Dated 234-2-719

(vppter

.——2_‘—

- 38> B

Inview of the facts stated

oA

above, Teould like 1o request your scll, Kindly

CEY transter case svmpathetically as praved for. weating as special case,

atetul 1o yvon

Thanking you . i

Yours faithfully,

(5
(ADIHIR (’l-l/\KR/\ll/\R‘l'Y)
SECTION OFFICER ;
O/0 THE ACCOUNTANT (}ENER/\I;(/\&[?;
N/\GALAND,KOHIM/\

i

. 22-4-99
e o hAE/6 -8/ 1Y/13 8 M
m )
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=27 ANNEXURE— 14

The Acediintant Genera( A&E),
Assam, Maidangaon, Beltola,

>

Guwahati- 2R 7

( Uhrougeh the Accountant General (A& 1), Nagaland, Kohima)

. | .

Cubjeet Prayer for transfer to Accountant General(A&FE), Assam, Guwahati on
extreme compassionate ground, as a special case.

Rel -t 1) I((‘pl'CS%MMi()h dated 27-1-99 forwarded vide No.Admn/A&L/4-8/97-

0971584 dated 3299, : .

(2) Representation dated 31-3-99 forwarded vide No. Admn/A&1i/6-8/97-99/138
dated 22109 _

) Representation dated 1-6-99 forwarded vide No.Admn/A&E/6-8/97-99/510

dated 17-6 09 ‘

¢ 1 Representation dated 30-7-99 forwarded vide D.O.letter No Adnn/A&T-6-
R 0799935 dated (6-8-99 _

(51 Accomtant General(A&T),Assam, Guwahati  letter No.DAG(A)7-8/93-
THpary) I.\"dnu‘d 11-5-99,

eI
In inviting a relerence to the aforesaid letters and the subject cited above, |

wonild Tike o camestly request vour benign sclf. Kindly to consider my transfer casc
sympathetically | considering the genuineness of the case, as 1 have been requesting
vour kind authority for transfer from various cadre; since last 13 years ,duc to il

health of my wife.

I'hanking vou Sir, R )

Yours faithfully,

Dated - 5 11-DD /A_A) . :
" .

Place:- Lohima |
(ADHIR CHAKRABARTY)

SECTION OFFICER
0/0 THE A.G(A&L),
NAGALAND,KOHIMA

REGISTERED
An advance copy of the representation has been forwarded to Sri.D.J.Bhadra, IA&AS
_ Accountant Generall A&E), Assam, Maidangaon , Beltola , Guwahati-28 for favour

ol kind sympathetic consideration.

(ADHIR CHAKRABARTY)
SECTION OFFICER
O/0O THE A.G(A&E),
NAGALAND,KOHIMA
N
"' ANEES 'l\(\(‘('\ \/\(\ (S eI & LQ\\,C‘Y X0 - P“X"N\‘T\/l\c\-E "
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To é\.
The Comptroller & Auditor General of India,

10, Bahadur Shah Zafar Marg, .
New Delhi- 110 002,

( Through Proper Channal )

Subs- Representation for transfer to Accountant General (ASE),
Assam, Guwahat{ from last 14 years in verfous Cadre,
on extreme compassionate ground, as a special Case,

Sir, I

In fnviting a reference to my reprasentation dated
27.1,2000, on the subject cited sbove, I beg to state the
foliowing few 11nes for your . kind and sympathetic cons{deration. .

That Sir, 1 have submitted my transfer (unilatersi)
@pplication to the A.G,(ASE), Nagaland, Kohime on 7.8.85, on :
the ground of wife's {1lness with Medical Cert{ficate from ?
the reyistered Medical Practioner for onward transmiss{on
to A.G. (ASE), Assam, Guwshat{. But after 1ssue of several
reminders, {t has been forwarded only on.3.,7.92, after obtaining

. expert medical opinfon fran the competent iedicsl authority
and willingness for transfer to the lower post of Accountant
as a junfor most. In response to that letter, the A.G,(AsE), *
Assam etc., Shillong has 1nt1mated~videglatter No,Admn, 1/2-3/ .
Vol.11/91-92/3083 dated 22.9.92 and Admrie 172=3/Vo1.15/93/608 "
dated 11,5,93 that due to adverse vacancy pesition in the
cadre of Accountant, my case could not be considered at that
time, but {t has been assured that, my case may be cons{dered
as and when vacancy position permits. But, I am sorry to say
that t111 7.8.97 1.e. prior to the date of my psomotion as
$.0., nothing has been received in this regard from thqu.end.

That Sir, I have been promoted as 5.0. on 8.8,97 and
posted {n the Office of the Accountant Genoral(ASE), Nagaland,
Kohima by the A.G. (ASE), Assam, Guwshat{ as & Cadre Controlling
Authority. Accordingly, I have submitted my transfer
application on 29.5.98 for enward'transuission to Cadre Contr-
olling Authority, but it hag}nptfﬁﬁen considered due to non-
completion of tenure period~§f?18:monthsf91de A.G.(ASE), |
Nagaland Memo. No,68 dated 13;8.98, Howaver, 1 have submitted f
representation ( Through proper ch@@gelggc,A.Gt(A&E).Asbam,

Guwahat!) on 27.1.99, 31,3.99/ k.99, 13047599, 3.11.99, and - j
Jofntly 1.3,2000 and 15.3,2000, out’ of which two repifes N
have been received from their end on- 115,99 and 6,12.99 |
stating that there is no vacancy ‘At ‘the. Sedra of 5.0./A.A.0, I
but, I came to know that 2 ctficinjﬁ)ﬁrgb'A,Q.(Asc), Assam, A i
Guwahat! and one official frem AG(ASE), Tripura, Agertela :

ooc2/"

..

ntasted S

Advocate.
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!
have been promoted as S.0, and posted to A.G.(ASE), Assan,
Suwahat{ vide No.Admn.1/0rder No.86 dated 24.1,2000 and /
No.Admn. 1/0rder No.227 dated 3.3,2000 respectively, whereas
I have heen deprived from the same, on the analogy that
vacancy does not exist {n the Cadra\of $.0./A.A.0, :

That Sir, I have a 12 years old daughter, who 1& also
staying with her mother at Kar{mgan § (Assam),withoutfany
male member to look aftar them. My daughter {s now studying
in Class-VIII without proper guidance, for which I am
spending my days with several mental anxieties and worries,
~.It 13 also very difficult for me to attend them frequently
from Kohima, as the'communication faciiity from Kohima to
Karimganj 1s very poor ( 24 hours journey'). g

In view of the facts stated above, I would 1ike to
Fequest your benign self, to seek your kind {aterference
in my transfer case with request to advice the Cadre Controlling
Authority to consfder my transfer case sympathetically,
treating as a Special case, as the genuineness of the case
has already been estabiished by the expert madical authority,

For this act of kindness, Ifshall'remain ever
grateful to you, ' '

Yours faithfully,

ALt

( ADHIR CHAKRABORTY )
Section Officer,
Office of the A.G. Nagaland, Kohima.

Copy tos-

The Accountant General(ASE), Asssm, Maidangaon,
Beltola, Guwahat{-28 with & request to. consider my fong
pending transfer case at your eariiest,

(. ADHIR CHAKRABORTY )
“chtion Officer,

A
pﬁﬁgsieu

Advocate:
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To - ﬂNEXUHE~_1é
The Comptroller & Auditor General of India,

10, Bahadur Shah Zafar Mnrq.
New Delhi -~ 110002,

( Thtough Proper Channnl )

Sub g~ Represemtation for transfer to the 0ffice of
the A,.G,(A&E), Assam, Guwahati in respect of
Shri Adhir Chakrabarty, Section Officer,

sir,

In inviting a reference to my representation
dated 1-9-2000 forwarded to you and copy endorsed to
A.G,(A&E), Assam, Guwahati Vida letter No,Admn/A&E/6-8/
Repatriat/2000-01/2056-57 dated 4-9-2000, on the subject
cited above, I am to earnestly riquest your benign sxihmxk
authority to consider my prayer for transfer to Guwahat{ -
office very sympathetically on humanitarian ground as a
spacial case by deploying at least the newly promoted
Section Officers under common cadre, and save me for all
the mental agonies and anxities which I have nufferihg
from the last 15 years and for this act of your kindness,
I shall remain grateful to you,

&T\ Q‘ P o
Rrroys Yours faithfully,

7, "530

—7 b }%/,ZQ[

( ADHIR C! BARTY )
SECTION OFFICER

0/0 THE ACCOUNTANT GENERAL(A&E),NAGALAND,
KOHIMA, |

DATED 8 ¢-/0200¢

Copy for information & necessary action to s~
The Accountant General (A&E}, Assam, Maidamgaom.

Beltola, Guwahati - 781029, , ,
,/7¢2r) 0 )
s |

( ADHIR CHAKRABARTY )
SECTION OFFICER
0/0 THE A.G.(A&E), NAGALAND, KOHIMA,

: ]
Fi e~ fhme
nes xtat

Ldvocates
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“ ¢FFICE OF THE A UNTART GENERAL (A&B) ASSAM. HAIDAMGOIl. BELTORA, -
R ' GUWAHATI-29,

| : . a9
No~ mA@(A)/7-8/93—94(part)/la - latg- 1¥ch9

To

Shri Adhir Chakraberty,

sectien Officer, '

0/0 the Sr.Peputy Accemntant leneral(A&E)o
Nagaland, Kehima= 797061,

A representation &t, 31=3-2" has duly baen recelved
vide lagal=and ~f{ice 3ett¢x ¥o. Aﬁmn/ﬁ&ﬂ/ﬁmlf97a99/138 dt,
22-4-39 wherei~ Shri Auir Chakrahcrty has raupht transfer
to Guwah %l effice, , ‘ '

His casc has besn conaiﬂer@ﬁ and 1t is found that

there is Re® vacancy in the cadre of S8.0. /A.A.. at cuvwahatd,
oe e A
His case will perhapsﬁ »e considared in due crvrse.

FPurther, hé .is harehy adviaeﬁ Lo try for de=putatien
te other departmeats at anﬂh““k*if hﬂ no feels the urgency
for a transfer out ei ﬂs*aland, oo

WXMJ%

5¥§$‘ S ‘A Py.Accountant @emer
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y ARNLYURE — 18
OFFICE OF THE SR. DhPUTY ACCOUNTANT (,r.NEML,(Aw’
NAGALAND : ¢ KOHIMA.
o Admn JASE /6-8 /97-99/ 50[} Dated 3rd January %00@
To
Shri Adhir Chakraborty,:
section Officer, PF‘IIIo
In inviting a rererencewtojyouﬁﬂgpplication dtd .3~ 11-99
by pretyy iz 4
rerarding transfer to the 0/6 the Accoun%ant General (AsE),
Ascam, Guwahati I am to inform vou that due to non-avallability
of vacancy in Guwahati Office, your case .cannot be considered
nt nresent as intimated by Deputy Accountant General, Assam,
Guwahnti. i
‘ : .

Accounts Of ér (Admn.)

‘J
51(

R TR O

Jewlodion AL B-W-29

20?\(1 ‘S.) r‘—:\\-f o G'L ‘\q\'\'; .0. c\,k . c-lQ‘_c'a'.

A (‘( ,\4»\—- \S(U\V\ , u Laa »

| . Le <ta .A \‘\e‘tt
et oy tkis e oramec YL on , \\ W Ve P "

et dheres e mo vesang/y I EECE Gl e
ak present. Hemce, st c.\:s o :

al ks tb\n)o. Hmavem, .c\\s s;\i g

been \gpl dn owt Yeeoy 3 ’ |

Th), \;e m\owon\e:\ cxcc.c"vaQj

oy Cente™™®

q&ﬁﬁ

@ .
i

pa*
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM, \7
- Azmmia, Aadvar, gaeE — 781 029 ANNEXURE-19
MAIDAMGAON, BELTOLA, GUWAHATI - 781 029
N o 1A GAVCon-CI9R&TA0 Date:-31-07-2000

e Administrative Officer(APP),

(') the Comptroller and Auditor Genceral of India,
10.Bahadur Shah Zafar Marg,

fndraprastha Head Post Office,

New Delhi-110 002.

Subv- Transfer of Shri Adhir Chakraborty, S.0 from Kohima to Guwahati.

St
L am (o invile a reference to Hgr. Office letter No.699/N(APP)/25-2000/Vol.V di2-
07 2000 on the subject cited above and to state that the turn of Shri
\ \
Adhir Chakraborty , S.0. for transfer and repatriation has not yet come as there are many

cenior S.O.8/AA.Os waiting for transfer to Guwahati from Nagaland.

In this connection, this office letter .D.A.G(A)/Con/Ghy/PolicyfT_ransfer/%/l7 dt.4-7-

A 2000 may pleasc be referred to.

Accountant General has scen this.
Yours faithfully,

s/~

Sr. Deputy Accountant General (Admn).

QQ(X\C\ Mumyé DAG(A)YCon-C/99/R&1/37 ' DQtAi J\ -07- 2000

s . .
e " Copy to Shri Adhir Chakraborty, S.0 0/0 the Sr. D.A.G. (A&E) Nagaland, Kohima-
&ﬂcﬁm& 797 001 for information please.

C
47

Aﬁ‘ocaw /" Sr. Deputy Accountant General (Admm
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L : IN THE CENTRAL Ap

MINISTRA TIVE TRIBUNAL
N pe GUUWAHATT BENCHg2 g gy.@m T1.

SEBPATCH N, 4G5 :,ADATED.',‘AGUU.JAHATI, THE 2!/ o774
- Bh1cInaL APPLICATION no, ., 86/9{
MISC. APPLICA TTON yg,
CONTEMPT PETITION o, o
REVIEW AppLicaTrgy o,
TRANSFER APPLICATIQY g,

S’/Du L DQ: ‘AU/

o.a.»no.otac;;ovaado AppLICANT(S)/
' PETITIONER (s)

. »a
L3

_ VERSUS
2/7 Or[, M O:\/f'

oao-ooo-.na.ooo..on'.a-o---o-aoo-oo'vo--n-%cgﬂEspONDENT(S)
TO ¢ T e :
< /<ﬂ44 /</li_C2£Léé ﬂg;t Qﬂﬂﬂ 42
’ooo.oounooich

_S/o L :.7‘~.(; 7?{/ Py Y "

omprising of

"uummw_~m...nhu&wﬁmmm*..,;~;Vitevehairman~and
) 1
Hon'bleng&"‘f 9L, SLan .

~dtive
in the above noted cag

e for informatign and'necQSSary actiun, if any,

Pleasg acknowledge receipt,

Enclo i As stateq above,

| Wz?/é’/ 7¢

Ik
R

/Y-Z A ovin ) |
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH «
original ‘Application No. 86 of 1996.

Date of Order 1 This the 21st Day of(hugust. 1996.

Hon'ble Shri G.L.Sanglyine, Aministrative Member.

sri Tridib Ranjan Dey, .

gon of late tarini Moran Dey,

Walbakhra, Kahilipara, . :
Guwahati = 34. . e o @ Applicm’lt

By advocate 8/thri J.L.sarkar &
M.Chanda °

- Versus -

1. Union of India
through the Comptroller & auditor CGeneral,
- New Delhie.

2. Accountant General (A&E)
; ABSsam, Sl:liilf)ng. :

Accountant General (AXE)
Nagaland, Kohima. * .

C‘n“ - ’
The Deputy Accountant Generdl,
Administration,
office of the A.G.(AXE), Guwahati, -
‘Christiean Basti, Guwahati=5. . o« o « Respondents.

By Advocate Shri G.sarma, 2dd1.C.G.S.Co

' G.1,.SANGLYINE, ADMINISTRATIVE MEMBER,

Each of the 7 siates of the Rorth Eastern Region
has its own Accountant General. Bach of the individual
Accountants General 15 a cadre controlling authority in
respect of staff upto the level of.SUpeivisors. Section
Officers as well as Assistant Accounﬁs Officers havé
common respective cadres for all 1 Stétee and the
Accountant General (ME) Assam, Shillong is the cadre

controlling authority of these two cadres.

W. contd. 2600
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2. The applicant was initially appointed as a

Stenographer in the office of the Accountant'General (AXE)
Nagaland, Kohima. He was promoted to Section Officer on
23.5.90 and he was posted in the same office, namely,
Accountant Genaral(A&E) Kohima. It K is understood during
the course of hearing that the post of Section Officer
is a non-gazetted poste The cepplicant was transferred to
Guwahati in the office of the Accountant Genzral(AE),

Assam on compassionate ground on 3.1.92 as section Officer.

While he
prqmoted

(AAO for

was serving in that office in Guwahati he was
to the gazetted post of Assistant Accounts officer

short) on 4.2.94+ He continued in the post till

he was transferred to the office of the Accountant General

(A&E) Nagaland Kohima vide the impugned order dated

AN 31.5 96. By virtue of the interim oxder in this O.A. he has

2

N *not yet been relieved.

iyl TN A
v i\ 7

ﬂ?k Accordinq to the respondents since the applicant

. *.has already stayed at Guwahati for more than four years

e

~ : K\% J"
i he was transferred back to his base office in Nagarnnd

where a vacancy Was available. Further according to them.‘?'d
.the applicant was due for such transfer as he was a
seniormost among the Section Officers and AAOs transferred

to anahati from Nagaland office reckoning with reference

to their dates of joining at Guwahati. Accordin§ to'the}
applicant the ‘nomenclature “base office" used by the respon-
dents in the written statement is misleading and it has

been intended only to frustrate the fair policy of transfer
and posting. He contends that the post of AAO carries an

all North Eastern Region transfer liability as evident from

-

ppe

par0®

/( Contd. K JPRPRN
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the question of sending

by the respondents does

3 g

_‘_‘;qu: %

~Para 3 of his appointment

letter dated 4.2.94 and, therefore,
him back to base office as claimed

not arise. Further. he claims that

this concept. of base office as far as it relates to the

ANO was raised only in order to discriminate against him.,

I £ina

‘base office?

that the contention of the respondents regarding

is based on the letter NO.108-N+.2/127-88

dated 28.2.90 from the Comptroller and Auditor General of

India to the Accountant

reads as below t

-"Sub ject s

~tioned above

General (A&E), Assam. This letter

Posting of Section Officers/Assistant
Accounts Officer to the office of

the Accountant Yeneral (AsE) Tripura,
Agartala.

sir,

I am dIZocted to refer Shri S.K.'
Chakraborty, Accountant General (A%E),
Tripura d.o .
1-1/1983/V01.II/2665 dated 26.12,.,1989
addressed to You on the subject men-
and to request that as
far as possible the Section Officer
Grade Examination paseed staff of
Accounts and Entitlement offices in
North Eastern region on tiistr promo-
tion as Section Officers may be posted
in the offices from which they passed
the above examination." .

At the time of issue of the impugned transfer order the

épplicant is an Aao. I therefore find that this instruction

contained in the letter quoted above cannot apply to him.

Apparently,

posting of Section Officers

Accountant General (AXE),

initially reference wWas made

—————— -

with regard to the

e e U

and AAOs £o thé office of th;—

Tripura, Agartala. But the effective

decision of the Comptroller and Auditor General of India s

only in respect of Section Officers of North Eastern Region

and these instructiops relate particularly to the posting

T e

. i -
n~ \T’_(;'v"
,“\!
"

|

w 0 cag@-,

———

contd' 4..‘

letter No.Estt/Restructt/

. —————— . ..
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of the staff

officer. The

-4 -
- 50 =

on their first promotion to the post of

Section

contention of base office raised by the _

o i 2 e e

respondents in reSpect of posting

therefore un

- e T

shown by the

s

PR

and transfer of ARO 18

founded . NO other transfer policy has been

respondents apart from the above. Further the
Daiiisntubaek

appointment

o~

the AAQOsS are

.
letter of the ‘applicant also does not sh
”——\‘“—

compulsorily liable tc be transferred t

ow that

O

their 'base’ office', on the other hand, they have all North

\_‘ IR

Eastern Region transfer 11ab111ty.

4. ‘Th
‘of transfer
the responde

“Region trans

e Kohima but 1
E
g

:k* remaining at

a :‘» ‘4

" and they hav

.officers concerned.

e applicant is of the view that fair policy

and posting of AAOs had not been adopted by

nts . When the AAOe have all North Easter

fer liability fairness demands that the

n

longest

-3; stayee officer should be transfexred to hard stations like

n actual facts.lat the choice of the dealing

the same atations such as Shillong and

several officers have the privilege of

Guwahati

e never been poated out "He" has cited examples of

_iofficers both junior and senlor to him who W\re afte

. promotion re
' transferred
The responde

in the respe

r

tained 1n the aeme stations and have never been

or posted to hard stations snch as Kohima.

nts refuted by stating that there were Vv

ctive base officea of those officers to

mmodate them and therefore the question of transferdi

to other stations does not arise. They also submitte

of officers

During the ¢

to the remarks

respondents

.39 -
. @%ﬁ?

S

t wmge
[
A

as per Annexure-G to the written stateme

acancies
acco-
ng them
d list

nte

ourse of hearing the applicant pointed out

‘posted in his base office' mede by the

in column 7 of the list against serial NO+2,

..-,Contd. Seee
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Shri Dibakar choudhury and No.3, shri Kali Sadhak Bhatta-
char jee and submitted that wrong statemen: has been made

by the respondents as these officers have not yet been

’ posted out of Guwahati'though they have stayed longer than

him in Guwahati office. Learned ‘counsel for the respondents
A€ r'éspondents

could not furnish supoorting transfer orders of the two

N e

ANOSB . The applicant claims that this is a clear case of - i

\——

discrimination against him. It is also his contention that
AAOs in the cadre should be posted by rotation on the .
longest stayee basis. I am not convinced by the contention
©f the applicant that he has been discriminated against

while he was transferred tc Kohima by the impugned order. i

:'."..The respondents had issued a Circular No.DAG(A)/l 3/94-95/378

M
\ccountant General(A&E) Assam as first preference and

Accountant General (A&E),Nagaland, Kohima as qecond prefe-
e T T T —

————

rence. In other words it is a clear indication thaL he

— e

wants to remain in Guwahati failing which he has no objection -

to be transferred to Kohima. He has therefore no case to

—————

resist‘his transfer to Kohima.(f?e next question is when
\\ |

Guwahati is his first choice why the applicant could not

P e e

—\\\
be retained in GUWahatisraoing by the contentions of the

- IO

respondents in this 0.X." it appears that this was not due

’-’——\ .
tc diserimination but it is a result of misconception of

——

the aforesaid "base office” transfer policy which is not
M—h\“—___

14

applicable o the transfers and postings of AAOs.
e e

W contd. 6Geoo

|

|




the application 1s 1iable to be dismia#ed as the applicant
had4approached this Tribunal withcut sﬁhmitting any
representation to the competent authority against the
impugneq order and therefore he had no; exhausted the
official remédi;ss The contention of tﬁe applicant is that |
he had no time for filing‘rapreeentatién Or opportunity ;
to approach the competent authority as he had received
‘the impugned order on 6.6.96 directing:his release with

effect from the afternoon of 746496, Thus it is seen that

. Pérsonal problems such as conatpgqgibn'of his house and
"fillnees of his mothef;irh?ﬁe are best left to be considered
f*ﬁ by the respoﬁdents.“*ﬁ?;g~“ | |

T The respondents havg submi;gﬂd that the optiotis

received in response:§6 fhé Cit@ﬁlgf_dated'g,?.Qd have not

Yet been acted upon. I haveé held_é%ihbdyé’that

T - ™~
©n merit the case of transfer of the applicant and they
- T —— - ~ e e

are accordingly Q{Eggsnghereby.qgor this purpose the
applicant may submit a repreSentation tq the competent
authority of the respondents within geven days from today. -

Further the réspondents ére directed to dispose of the ?

contd. 7... i
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representation of the applicant, if any, within three ~
weeks from the date of its receipt. The operation of the = |
impugned order is stayed till disposal of the rébresenta-
tion and will stand automaticallyfvacated after the
disposal oi the represqugtign.ﬁiurther. it ie made clear
that if the\applicant fa%%g to submit the repre#entation u

within the stipulated time mentioned above, the respondents

are at liberty to enfégce'§he operation of the 1mpugned |

order.

The application is diaposed of with the directions
mentioned above. No order as to costs, : _ '

P
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Sr. C. G 5. C
@ A. 7., Guwahali Bonth

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : : : GUWAHATI

OA No. 177 OF 2001 v
Shri P Bhowmick & Others '

~-Vs-

Unidn of India & Others

-And-
In the matter of :
Written statements herewith submitted by the

- respondents

Thev‘resfpondents beg to submit the written statement as follows:

1. That with regard to para-No. 1, the respondents beg to state that the
Common Cadre of the NorthEastern Region in respect of the Section Officers /
Asstt. Accounts Officers consists of the O/O the Accountant General (A&E),
Assam, Guwahati, O/O the Accountant General (A&E), Meghalaya etc, Shillong,
O/O the Sr. Dy. Accountant General (A&E), Nagaland, Kohima, O/O the Sr. Dy.

Accountant General (A&E), Manipur, Imphal and O/O the Sr. Dy. Accountant

General (A&E), Tripura, Agartala. The Office of the Sr. Dy. Accountant General
(A&E), Nagaland, Kohima is treated as part of the common NE cadre for the

purpose of transfer & posting\df the Section Officers / Assistant Accounts Officers.

The transfer and posting of the officers from other offices to Nagaland office and

N

also from the Nagaland Office to other Offices bears this out (Annexure - 1). The

’ . ) . : .
requests / representations of the applicant No. 1 and the other officers as shown in



sor'ne of the annexuresto the 'C;) A. No. 17—7/2001have not been acceded to because

of lack of vacancies at Guwahat1 for which the applicants had asked for, at that

pomt of time. The practical operation of the common cadre has been premised on
the fact that some of the (A&E) offices are deficit Offices and some are surplus.
This means that there are less number of Section Officers Grade Examination
(SOGE) passed officials to fill the sanctioned posts in the cadre of SOs / AAOs
right from the beginning in some offices and there are more SOGE passed officials -
than the sanctioned strength in some other offices. And as such, officials who have
passed the SOG Examinations from other ofﬁces of the common cadre have to be
posted in other offices as a result of the operation of the common cadre. Moreover,
taldng the administrative convenience into consideration, the Office of the
Comptroller & Auditor-General of India has also suggested to post officials in the
station as per their choice, as far as possible to accotnmodate the officials / officers
as far as possible, in the same Office from which he / she has passed the SOG
Examination. Combining these two aspects the transfer and posting is effected.

| Any officials (SOs / AAOs) who are posted after transfer generally continue
for | 18 months in the new place and thereafter transferred and posted to parent /
other Office. As such, the statement that there is no transparent and fair policy in
respect of the transfer and postlng is baseless. Rotation is also dWc

IS

1nterva1 of 18 months, which is treated as tenure in respect of the posted official at

_ Nagaland and other offices.

2. That with regards to para 2 &3, the respondents beg to offer no comments.

3. | That in regard to para 4.1, the respondents beg to state that there is a policy
on the transfer & posting of the SOs / AAOs the NE Common Cadre for the
Accounts & Entitlement (A&E) Offices (Annexure - 2) and that before such a

policy was formulated and came into operation all the Accountants General (A&E)

of the NE Region vide this office Demi-Official No. DAG (A) / Con-C / Policy /

Transfer / 96 / 101 — 104 dated 8.9.1998 were. consulted with a request to offer their

comments and modifications (Annexure - 3). Accordingly, the Policy was framed

taking the response of those Offices, which replied into consideration. However, the



st— %

Office of the Sr. Dy. Accountant General (A&E), Nagaland, Kohima and the Office
of the Sr. Dy. Accountant General (A&E), Manipur, Imphal did not offer any
comment. The Policy also takes into consideration the instructions of the Office of
the Comptroller & Auditor General of India vide their No. 108-N.2 / 127-88 dated
28.2.1990 and No. 1334-NGE (APP) /104-95 dated 1.10.96 (Annexure - 4A &
4B). The policy is transparent and fair and is operated as far as practical and
aaministratively convenient to the benefit of the officials of the common cadre and
without prejudice to any ene office and as such its operation may not be seen in

isolated manner as the applicants seek to present.
4. That with regard to para 4.2 & 4.3 the respondents offer no comments. .

S. That with regard to para 4.4, the respondents beg to state that the statement
of the applicant that the SOs / AAOs of the O/O the Sr. Dy. Accountant Generél
(A&E), Nagaland, Kohima are not being transferred out to the other states of the
common cadre, is not true. In fact, there are a number of AAOs who have been
transferred out from That with regard to para 4.5, the respondents beg to submit m
Nagaland and are presently working in other Offices like Guwahati and Shillong as
shown at Annexure - 1. Any representation for transfer and posting'réceived from
the officers from other field offices of the NE Region is duly considered and acted
upon as per the policy and administrative convenience. However, the fact femains
that every representation may not get that favourable consideration which is
expected by the individual officer (s) who may fail to see it from the administrative

perspective.

6. That with regard to para 4.5, the respondents beg to submit the comments

what have already been made against the foregoing para 4.4 above.

7. That with regard to para 4.6, the respondents beg to state that taking the
interest of the entire cadre and administrative convenience into consideration
transfer and posting is effected. As such, all representations and request are duly

considered. However, it may be pointed out that a common Gradation List



tig

57"

(Amilexure - 5) 1n respect of the S'O's'/ AAOQs for NE Regionris’maintained, which
shows the seniority of the officers and is also referred to while effecting transfer
and posting. As far as possible, without creating administrative instability in all the
offices of fhe NE region, the effort is to effect the transfer and posting policy in
such a manner that with minimal disturbance the préblem of surplus and deficit is
m'anaged. Roster for the entire Nérth East Cadre is not administratively feasible in
as much as it will vitiate the principle of posting an officer in his station of choice
and from where he / she passed the SOG Examination. As such, formulation of a
roster for the purpose of staff rotation as suggéstéd by fhe applicants may not apply.
Further, it would create huge administrative problems as well as disturbance in all

the offices. The applicants have failed to appreciate the problem-in its holistic
. —————

perépective and ignore the plight of other Aofﬁcers from. the surplus offices like

Tripura who go to Nagaland and are transferred back to Tripura only after the
tenure of 18 months. In fact, the SO / AAO cadre Officers of the Tripura Office,

whidh is a surplus office, have also, resented their posting to Nagaland at times
(Anhexure - 6). In this situation, if the Cadre Controlling Authority accord
preférence to individual ofﬁcers of only Nagaland Office, it would lead to huge
distﬁrbance and administrative instability in all the offices. As such rotational roster
may not apply. In fact, the very premise of the common cadre is directed to deal
with the problem of surplus in some offices and deficit in others. And If this
purpose is served without creating large number of disturbances, then the Honb’le
Central Administrative Tribunal, Guwhati Bénch, Guwahati would appreciate the
policy-of the Cadre Controlling Authority.

8. i That with regard to paras 4.7, 4.8 and 4.9, the respondents beg to submit to

offer no comments.

9.  That with regards to para '4.10, the respondents beg to submit the comments

what have already made against the foregoing paragraph 1 above.

10. . That with regards to para 4.11, the respondents beg to state that the Honb’le

Admiinistrative Tribunal, Guwahati Bench, Guwahati, vide their said order para 7
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had pointed out that the ‘Base Cadre’ terminology as per the Circular of the Office
of the Comptroller & Auditor- General vof India “pertains to the posting of the
newly promoted Section Officers” and as such may not apply to the posting of the
AAOQOs. As such, the terminology of the base cadre ié applied to the posting of the
newly promoted SOGE passed officials. Moreover, the instruction of the Office of
the Comptroller & Auditor- General of India that an official should be
accommodated at the same station as per choice has also to be taken into

consideration.

11.  That with regards to para 4.12, the respondents beg to submit the comments

that have already made against the ‘foregoing paragraph 4.11 above.
12.  That with regards to para 4.13, the respondents beg to offer no comments.

13.  That with regards to para 4.14, the respondents beg to submit the comments

what have already made against the foregoing paragraph 1 above.

14.  That with regard to para 4.15, the respondents beg to state that the
contention of the applicants that the Cadre ‘quggé_l_ling Authority has acted illegally
“1s not true. The Representations of Shri M L Sinha, AAO (placed as Annexure - 1 to
the O. A. No. 177/2001), of Shri Pranab Bhowmick, Section Officer (placed as
Annexure 4 to the O. A. No. 177/2001) and that of Shﬁ Adhir Chakrabarty, Section
Officer (placed as Annexure 16 to the O. A. No. 177/2001wriab1y seek posting
at the O/O Accountant General (A&E), Assam, Guwahati (Annexure 7A, 7B &

7C) and not to any other Offices like Tripura, Maghalya, Manipur of the common

cadre. Yet another representation of Shri. Smti Mira Sarkar, W/o of Shri Ashutosh
Sarkar, AAO, O/o of the Sr. Dy. Accountant General (A&E), Nagaland, Kohima
also seeks posting at O/O Accountant General (A&E), Assam, Guwahati

((Annexure — 8). As such, for lack of vacancy and administrative inconvenience,

their request were not considered at that point of time. It may also be pointezi out

P —

that every officer on their transfer from the Office from whefe they passed the

Section Officer Grade Examination to other offices of the common cadre represents

5
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for getting posted at Guwahati only and if posted at Guwahati they do not want

further transfer from here.

15.  That with regard to para 4.16; the respondents beg to state that at present
there are 173 Officials in the Cadre of SOs / AAOs and not 176 as stated. This is
because of the fact that 3 posts in the O/O Accountant General (A&E), Assam,
Guwahati have been kept in abeyance by the O/O Comptroller & Auditor — General
of India. More over, 173 also include 23 number of Supervisors who do not come
under the purview of the NE Region transfer liability and are controlled by the
respective offices. The transfer and posting of the rest 150 SOs / AAOs is done as
per the existing policy. The contention that cadre separatio;l would create wider
scope of promotion is misplaced because of the fact that whenever eligible
candidates i.e. the Section Officer Grade Examination passed candidate are
available from the Nagaland Office, he / she is taken into the Panel for promotion as

per eligibility.
16.  That with regards to para 4.17, the respondents beg to offer no comments.

17.  That with regard to paras 5.1 to 5.6, the respondents beg to state that in view
- of the position explained in preceding paras, the ground mentioned in paras 5.1 to

5.6 have no merit.

18.  That with regard to paras 6, 7 and 8 the respondents have no comments to

offer.

19.  That with regard to paras 8.1 & 8.2, the respondents beg to state that the
existing transfer and posting policy is fair and transparent and take the larger
common interest of the combined cadre into consideration: Transfer and posting is
effected with the aim of creating least administrative instability, as well as to

minimize and mitigate human problems of the concerned officers.
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20.  That with regard to para 8.3, the respondents beg to state thbatv the contention
that cadre separation would create wider scope for promotion is misplaced because
of the fact that whenever, eligible candidates i.e. the Section Officer Grade
Examination passed candidate is available from the Nagaland Office, he / she is
taken into the Panel for promotion as per eligibility list. Moreover, Separation of
Cadre is to be done in consultation with all the Offices of the combined cadre and

as such it is not agreeable to the surplus offices as well as other deficit offices. -

21.  That with regard to paras 8.4 & 8.5 and paras 9 to 12, the respondents beg to

offer no comments.

In view of the submissions brought out above, it is submitted that the O. A.
is without merit and this Hon’ble Tribunal may be pleased to dismiss the O.A. with

cost. It is accordingly prayed.
VERIFICATION

I, Shri ' ~ being
authorised do hereby verify and declare that the statement made in this written
statements are true to my knowledge, information and believe and I have not

suppressed any material fact.

And I sign this verification on this day of 2001.

MM%

Declarant
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Annexure - |

|
I
d
l
i
i
!

The followrng AAQOs / SOs have transferred and posted from Nagaland and

posted to otherrOfﬁces |
Name of‘thé Officer : ; Poétea'at:,
¥ - )
1. Shri. Tapash Chakraborty, AAO. ..o AG (A&E), :Assam Guwahati
2. Shri. Subha};h Ch.Dey, AAD......coooiiiiiieiiins e AG (A&E),.AsSam Guwahati
3. ShriKanan Pehari Deb, AAD ... AG (A&E), Assam Guwahati
4. Shri Kamalfhr Nag, AAO......oooiiis RUURRU AG (A&E), A$sam, Guwahati
5. Shri Dipak Ch Roy, AAO........ revvesinnaeesraaeeseenasts AG (A8E), A%Sam Guwahati
6. ShriD. Issac AAO .......................... e AG (A&E), Meghalaya Shillong
7. Shri. H. Tythull AAO oo . AG (A&E), Meghélaya Shillong
] !
Z . 1{
| o
’ [
|

;l .
: Asstt. Accounts Officer (C'o"hﬁdential Cell)
0/0 Accountant General {\A&E)‘TAsﬁam Guwahati
; Assii 4 1
; o “‘ ;}'s} G
; o } Assam
______ Maidat_ om0 Lo wufati-28,
E, ! i .
‘ .
”
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dmm: oF THE ACCOUNTANT GENERAL (A&E) A.::SAM
MMDAMGAON BELTOLA, GUWAHATI '781 099.

3. Tmcnure

§

poLicy tOR TRANSTDR/POSTING oi“ COMMON CADRE ol riCLRs iN IHE

"i - NORTH EASTERN REGION. “i !

. As per Headquarlers office letler No. 108-N.2/127-88 dL. 28290 ds far | 'as possible (he

Sectioh Oftc=rs Grade Fx'\mlnahon passcd sfaﬂ' of Accounts ﬂndJEnmlémen( Offices in
North Eastern Reglon on their promolioh as Section Officers are to Be postéd iin the Offices

from wlncln(hey passed the above examinatioii . ’I L
! 3 i
1

. As per lgeldquaﬂpls office letter No. 1334-NGE(APPYI04-93 | dL. 01.10.96, the

AAOs/Aos/StAos  are to be posied to the .office of their choice as far ! ras possible . 1T

~ however, it lis'not ppssible to post theih to thie office of their choice- dley are posted to other

oﬂ'ces on rbfation bnsls for a specific period . g o lQ

of - poshng in the outstatioti de[‘cﬂ oﬁ‘ces for, (he f'rst an(jJ second time for
Sos/AAOs s 18 months as per agreement held on iO 4-1974 be(ween the Association and the

Accmmt'mt LGener-ll,m ‘ » f -

o
i

4, (2) On revnew, the aforesaid  palicy, il is further decided {hat (he (emne of posting for

Sr. A.Os/A. bs: in the outstation offices for the second tinie and: above'wﬂl l)c one year subject -
{o the condmon that the ofﬁcers can avail of regular leave of 30 (thlﬂy) qays only. Leave
avaifed in exce%s of 30 (ﬂurty)dwys wﬂ] be added to the tenure of 12 mbnths . :

(h) The common cadré officers. who fiave hlever served at outstation offices may be
transferred, subjecl ofcourse to |lem(2) above, f'rsl from (he bottom lof the bemonly list of
that office - i : x

(0) The oﬂ'cers who, have already scrved ance '|t outstation offices in (hen respcclnve cadres

~ and afler belng posted back to théir base offices have rém'\mcd in lhen base office for the

longest period: may e selected fitst ii ordet of station scmon'(y fof! poqlu{g to oulstation
offices in order, {o facilitale smootti repdltiation of theit colleagugs . i

|
-(d) When a b'\!ch of iofficer in a particular cadre tejoins (heir’ base bﬂ'ce on, the same (hy

after compfeh hg | I"/ 2 time (ransfer, the junior most officer l“ron'1 such a balch may be
H

picked up for 2""/3'd timie {ransfer, if any . - | -
(e) Omcers. who ‘are due to retite within two years® may be exem]i(ed from (he aforesaid
transfer habﬂlli‘es: o !

) Ifosllng nf a palﬂcuhr Common Cadre Oﬂ'cer lo an ottstation Ofrcc may be kept in
abeyance in[case :of tnforseen incidents fiké sudden accidents, demise -of family members,
serious illness dr for u\*genl adminislrative reasons . :

l

[Authority: A€ Gs orller | dt. 22.3.2000 at pnzN and  P/34C of: rnc No. DAG(AY/
Con-C/Ghy/ o“cy/T ransfer/96 |. - ! ‘

' hald i ( y

o( Gé({w//b e

SRR S Depiity /\ccouuhut Ccneral(Ad/én)
- l .

|

]

!

__A.n,,.u

‘ i |
: i

U i e oo m—— o

— — i 2, P —y e+
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HED) ; The officials passing S.0.GIHE: in
N.E. RPQ)OW will be pnsted in. the Ot Gﬁlflmm'mhlrn they
parqeﬂ the said Examination, as far as po %=ib1e.i
‘M“) The tenure of posting ﬂn the . ou : :on deficit
ofﬁlcas f9r the first .and second! time for S PLIQQDS will
re a1k 18 jmonths as per evxthng policyi. ' '
| “ ; |
i (u) The tenure of pos tlnq I for Sr.ﬁ.Ué/QLDS in the
Dufgta*lon offices for the =econd time and above 'will be one
vnar,snblpct to the condition that the Uff1ﬂrr dan avail of
reah!ar leave of 3IB(thirty) ‘days only. eave availed in
nvqhsq of thirkty days will be added 'ta the tenure of 12
monthis.. . P
P T . i
lta)y The common cadre officers who havd navar szrvad alb

‘outétatlnﬂ offices .
of}the‘:enxnr:*y list of that office on the }id% prasently

may be transferrex

fifsh from

the bottom

in ;}mmufe | ' :
i ) i !

- ) (q) The officers who have alreadyf a?rvkd once at
0ut5+ﬁ*1un offices in. their respective cizdraes) and after
be1n0 qobfpd back to the?r baze affices &ave remained in
thelr base office for the longest period @av be- picked up
firgt! in order of seniority for posting to dutstation ofices
in Pdor ta facilitate smooth r0pafr1ﬁr1nn’ af their
collpanupq. '
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(6) MWhen a bateh of officers-in a particular cadre rejoins

“their|base ofice on the same day after completinag Ist/Znd

time %rangfer, the juniormost officer f%om‘su&h 2 batch may
be pi&ked up- for 2nd/2rd time transfer, if any.

b : ‘ . S
{7) Officers who are due to retire within] two vyears
R . 1]
may bé exempted from the aforesaid transfer ligbilities.
[

{8) Pﬁ:fxna of a particular common cadra; fol-e. Lo oar,
outst%tinn offics may be lkept in 1bnyan\a in. case of
pnfor%een'inc1dentb. like sudden agc1d9n+:, demisd af family
membetf's,' serious illness or for urpent lAdeinistrative
reasons.| :

fol ! Y

&l would! request you to kindly Convey ' to o ome  vaur
ccmmeAtss . ik any, on the ahove mbda]l ies of
transfngpo;ting of common cadre officers at your earliext
50 that a worlkable policy can be “framed at ?hlE end.

|

I
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. Yours sincersly,

Thri Sward. Vashum,

Accourdtant FPnera](ﬁ’F); ! Y
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Asstt. Accounts Officer As on 01.03.2000
Scate of Pay '~ 6.500-200-10.500/- P.M.

e e —S

R

Full Name & Educational qualification Whether -|Date of Date of Date of Date of Year of Post in which Pay & Date of Last REMARKS
pelongs to {Birth commencemen|contiunuous Successful passing confirmed and date of increment
SCIST if : 1 of continuous appontment/ completion SOGE confirmation .
nol, say | Gowl. Service |promiotion * 10 the |of probation
. neither . cadre . i
= 4{SHRI "RATHINDRA KUMAR DAS B.A{HON) INEITHER [03-Feb-54] 26-Oct-76 | 28-Feb-94 ° 128/02/96 ___IMAY'90 {AUDITOR 28-Feb-84| 7900 01-Nov-98|
T 2ISHRI__L. NOKUL SINGH " “BSC. T~ “|NETHER | 16-AU0-57| 25-4an-80 | 28-Feb-84 128/02/96___ IMAY'90 JAUDITOR 01-Mar-83| 7500 01-Feb-00{ :
T 3|SHRI’ TMEGNAD :SAHA B.SC. NEITHER | 25~Jan-54. 11-Mar-80 28-feb-04 ©  |28/02/96 " MAY'90 - |AUDITO 28-Feb-84| ON DEPTN. 1O O/0 THE INTERNAL AUDIT
¢ > ARR ' 28-Feb-84) o _]WING OF WEST BENGAL WEF.i
| T \ o 01/12/92. ) ki
{_alSHRI SES KANTO SHARMA . B.A [NEITHER | 27-Aug-471 05-Jun67 | 28-Feb-94 ° 128/02/96 | MAY'S0 |ACCTT___ 29:Feb-84 7700 01-0ct-98|
‘]__5|SHRI RATRINDR/_SHANDRA DHAR B.A. 'NEITHER | 25-Aug-54|_04-Oct-80 1 28-Feb-84 ~ 128/02/96 ___|MAY.SO TAUDITOR _26-Feb-841 7500 01-Feb-00| : .
T 6]SHRI _LOKAPRIYA DAS BSC NEWHER | 06-Jan-56| 23-Dec-80 02-Mar-94 ° 02/03/96  |May 80 ACCTT 20-Feb-84 0 SN DEPUTATION 70 COM' 1SSIONER OF
- ’ BORDER GUWAHAT! W.E.F. 08-08-98.
3 ’ - EXTENDED UPTO 07/0872001.
T 7 |SHRI DILIP KUMAR DAS(I) B.SC INEITHER _| O3 Apr56] 31-Dec80 | 28-Feb-94 ° 128/02/96 __|Mav 90 JACCTT 20-Feb-84l 7700 01-Aor-89| -
| EISHRI_SANKAR PAU B.COM. INEITHER T03-Mar-58] 05-Oct-83 | 28-Feb-94 ° 128/02/96__ IMAY'90 |ACCTT 01-Apr-88| 7500 041-Feb-00!
H TSPRI__NIHARENDU CHAKRABORTY B.A(HONS) INEITHER T 07-Aug-¢3] 31-Dec-66 [11-Mav-9¢ * }11/05/96 __ |DEC'S0 JACCTT O1-Mar-72| 8700 01-Mav-99|
¥ [_TDiSHRI SARBANANDA TALUKDAR B.SC .- INEMHER T51-Dec8| 21-dun-71 | 11-May-94 © 1710596 |DecSO JACCTT O1-Mar-75] 8100 01-May-99!
11]SHR!_SIDDHESWAR BARUAH B.SC INETHER 1 O1-Mar48] 06-Nov-72 ___| 13-May-94 * 113-05-96___|Dec 80 JACCTT 01-Mar-76| 8300 01-May-981
12]SHRI SUBHENDU NATH B.SC NEITHER | 14-Dec-51]05-May-76 |1 +~May-94 * 11/05/96 _ |DEC.S0 AGCTT  29-Feb-84 ) S DEPUTATION 10 OJ0 THE CRAG NEW
i . . - DELH! W.E.F.01/10/95. FURTHER i
f . T ot T EXTENDED 31-3-2001 (AN).
. .
T318HMRI_PRASANTA DUTTA B.SC. INEITHER | TE-ADr5Z| 18-0ck76 | 14-Jun-84 7 114/06/96 DEC'S0 JAUDITOR 28-Feb-84| 8400 01-0ct-99|
141SHRI__M. GUNINDRA SINGH B.SC. INEITHER 1 01-Fep-57) 07~Jun-7¢ | 14-jun-84 * 114/06/96 DEC'30 |AUDITOR 01-Mar-83) 7700 01-Jun-82|
TI5ISHRI MATILAL SINHA B.SC. NEITHER '01-Sep-56\ 45-Jan-83 17-Jun-94 ° 17/06/96  |DEC'90 ACCTT 01-Apr-88 SN GEPUTATION 10 AVIATION RESEARCH
. CENTRE. DOOM DOOMATINSUKIA
. - W.E.F. 26/07/200C.
16|SHRI__SWAPAN KUMAR NATH SC. TNETRER | _31-Jul-60| 23-Apr-85 | 30-Jun-84 ° {30/06/96___I|DEC'SC |ACCTT 01-Apr-88| 7300 01-Apr-991 —
T7ISHR_ AMIYA BHUSAN DAS B.COMHON) INEITHER | 01-Feb-541 02-Feb-77 | 22-May-85 * 122/05/87 __ INOV'SH |ACCTT 28-Feb-84| 7900 01-Au0-99! - |
18|SHRI__JANARDHAN GOSWAMI B.COM. TNEITHRER | 05-Jun-56] 26-Jun-78 AN} 01-Jun-8% ~ 101/08/87 {NOV'91 |ACCTT 28-Feb-84]1 7700 01-dun-99| ____\
19|SHRI__PH.SUBHASH CH. SHARMA B8.SC. INEITHER | 01-Mar-57| 20-Jun-81 | 22-May-85 ° 122/05/97 __ INOV'S1 JACCTT 01-Mar-871 _ 7300 041-Mav-98i
X SHR! ABUL HASHEM SHEIRH - BAIHON) INEITHER | 27-Dec-56] 30-Nov-82 { 22-May-85 * 122-05-97 ___{Nov 81 JACCTT 01-Apr-88] 7300 01-Mav-88| i
% 21|SHR!__SUBHAS CH. DEY BA SC 7 05-Aup-55] 31-Dec-82 | 25-May-85 ° 125-05-87___iNov 81 |ACCTT 01-Apr-88| 7300 01-Mav-99|
2 \ 27|SHRI_L. IBOYAIMA SINGH B.SC.. NEITHER | 01-mar-81}] 04-Jan-83 125-Mav-95 ° 125/05/97__ INOV'91 JACCTT. O1-Mar-87! 7300 01-May-99}
§ [ 23isHRv RAMANI MORAN DASGUPTA ) INEITHER [26-Dec:56] 06-JU-77 125-Mav-95" 125/05/97___INOV'S1 ici 01-Apr-881_ 7300 01gviay-98} \
# TY24iSHR WANAN BEHARIDES ~~_~ _ BA - ~INEITHER 1 04-May-51] 01-Oct-83 } 25-ay-8S * 1750597 INov St ~JACCTT - 01-Apr-881 7300 04-Mav-28]
A IR ARINDAM K' MAAR DAS =~ T e B A o '-'t“‘|NEl,THER---L1.7-Jan-51! 25083 ___ | 25-Mav-9% © 125/05/67~_ {NOV'S1- TACCTI. _ Oi-Ap1-88] 7300 01-May-281
i SATYA BRATA DHAR B.COM. INEITHER | 30-Nov-b4] 25-AU0-ES T=-50.Jul05 - <420/07/97 . . _|NOV'St icr 01-Aup-811 7300 04-Jul-9S1 ,
o SANJIB KUMAR ROY B.A. |SC } 05-Au0-57] 06-Au0-86 1 21-3ul-85 ~ 131/07/87 INOV'St 1CIT T08-AL088| <7300 O8O o o A
33 TAPASH CHAKRABARTY BA |NEMTHER. ! 0atan63] 26-fu086 1 2i-Jui-85 7 131-7-67. ___INov 81 1CT 26-Auc-88| 7300 01-Jul-98!
3 RAMANUJ CHAKRAV@RTY NEITHER | 01-Aug-61] 17-Nov-86 31-Jul-95 ° 31/07/97. |NOV.81 cr 01-Aug-91| 7300 01-Jul-9g{ON DEPUTATION TO
g 1 R.T.l.SHlu.ONG.W.EAF.HIO?Jgt EXTENDED
g FORONE B
% YEAR 12/02/2000 TO 11-2-2001. !
E [ 30|SHRI Pi. JUGINDRA SINGH B.A. NEITHER 01-Jul-61} 06-Mar-87 31-Jul-85 ° 31/07187 NOV'S1 cr 01-Apr-8S SEBUTATION TOE £ MANIPUR CENTRAL
£ -~ . \ \ \ \ \mvn.-u. C.PWD.TULHAL
- - - - IA\RPORT.
é T31|SHRI LK. IBOTHAN SINGH B.A. [NEITHER | 01-Aor63] 06-Mars7 | 21-Sep-95 {2v00/87 __ INOV'SY e 01-Apr-88| 7300 0+-5ep-89|
=2|SHRL__GITESH SH. NANDI P {NEITHER | Gi-Jul-48| 11-Mar-68 | 24-Jun-95 ° T2z706/88 ___INOV'S2 {ACCTT 03-Mar-78} 7800 01-Jun-99]
% {__33{smT! VERONICA LYNGDOH 8.AB.T. IsT T 01-Jul:51} 02-Mar-71 | 21-Jun-G€ " 121/06/86 ___ |MOV'E2 {ACCTT 26-Feb-84) 1700 01-Jun-28
x
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= . 34]SHRI_. SANTOSH KUMAR SAHA B.A. NEITHER | 17-Oct-51| 28-Nov-72 24-Jun-96 * 24/06/98 NOV.'92  |ACCTT 28-Feb-84] 7500 01-Jul-99
i [T asGURT TAPAN CHOUDHURY 8.COM scC 16-Dec-57] 30-Aug80_-_| 26-Jun-96 - |24/06/98 . INOV 92 _ IACCTT 31-Mar-87{ 7300 01-Aug-89
} 36]SMTI  KALPANA MAZUMDAR B.A. INEITHER | 23-Dec-55] 06-Jan-81. 28-Jun-96 * 28/06/98 NOV'82 ACCTT 31-Mar-87| 7300 01-Jul-99
T 37{SHRI L. BIDYA CHANDRA SINGH 8.SC.LLB NEITHER | 01-Sep-57| 09-Jun-81 21-Jun-96 * 21/06/98 NOV'e2 ACCTT 01-Mar-87| 7300 01-Jun-99 it
- 33|SHRI _PRATAP CH. RABHA/ . B.A. ST 101-Sep-57] 18-Nov-82 21-Jun-96 * 21/06/98 NOV'a2 ACCTT 01-Apr-88] 7300 01-Jun-99
« | 39]SHRI__RAM AYODHYA PRASAD sC “| 12-Aor-56{ 12~Jul-82 21-Jun-96 * 21-6-98. Nov 92 ca 01-Apr-88] 7100 01-Jun-98
§ 20]SHRI_NIKHIL CHiDEY [ B8A NEITHER | 01-Apr-53| 12-Dec-75 21-Jun-96 ° 21-6-98. Nov 92 PEON 01-Jul-79] 7100_91-Jun-99 hd
Z211SHRI__AJOY KR. DEB . NEITHER | 0O4-Jan-62! 20-Jan-86 21-Jun-96 * 21/06/98 NOV.'82 cr 28-Sep-89] 7100 01-Jun-99
g ~42|SHRI _ DILIP KUMAR DUTTA M.COM. NEITHER | 25-Nov-60] 18-Auig-86 AN} 21-Jun-96 21/06/98 __ |NOV92 _ |CT 17-Auq-88] 7100 01-Jun-99
w4 [- 33ISHRI . DEBASISH DEB PURKAYASTHA . _ . .. T INEITHER _| 21-Oct-62] 27-Oct-86 21-Jun-96 * 21-6-98. Nov 92 cT 01-Aug-91| 7100 01-Jun-99
- b 241SHRI _ PROMOTH DAS ) s NEITHER 28-Jul-61] 06-Nov-86 _ 21-Jun-96 * - 21698, |Nov92 |G- - 01-Aua=9{]~ 7100- 01-4unS9 o= T
s K 245|SHRI  KAMAL CH. NAG - B.COM - NEFHER | 20-Oct-64] 12°Aug-87 __ —t 21~Jun-96-1 - }21/06/98 NOV.'82 cIT 12-Aug-89| 7100. 01-Jun-99 -
T : 26|SHRI  GOURPADA GANGULY - sC [21-May-57] 17-Nov-86 - | 21-Jun-96 ° 121-6-98. Nov 92 (53 01-Aug-91] 7100 01-Jun-SS SURNAME CHANGED FROM ROY 70
ST i 1 J | . : e ) : -7 JGANGULY VIDE ADMN.1 ORDER'NO. 1301
E b j ’ ) DATED 05-11-99.
Lle me— A0 [FSR7]SHRI_DIPAK CH: ROY : : ‘B.A. sC__ 01-May-62| 10-Nov-87 | 24-Jun-96 ~ ° 24/06/98 __ |NOv.'g2 {C/T 10-Nov-89| 7100 01-Jun-99 _
4 Z8ISMTI_ MADHAB! (DHAR) DEB NEITHER | 04-Mar-67| 06-Jun-88 30-Jul-96 * 130/07/98 _ |NOV'92 (14 01-Aug-91| 7100 _01-Jul-98 ] _
§ 29|SHRI _NIRMALENDU BHATTACHARJEE 8.A. NEITHER | 28-Sep-50| 06-Jun-74 30-Jun-97 ON PROB. [NOV.83 ACCTT __ 01-Mar-79] : 8100 01-Jui-99
< 50|SHR! 8. ROLES WAHLANG B.A. IST 01-May-51] 27-Dec-72 30-Jun-97 * ON PROB. 'INOV'93 ACCTT 29-Feb-84] 7700 01-Jun-99
511SHRI_ HALINE ROY NONGRUM 8.A ] ST 01-Jul-50{ 14-May-71 30-Jun-97 ° ON PROB. |NOV'93 ACCTT _ 29-Feb-84| 7500 01-Jun-98
£ 52ISHRI MADHUSUDAN SAHA "B8.SC___ - INEITHER | 15-Jul-531 22~Jun-78. 02-Jul-97 ON PROB. |NOV.'93 ACCTT 28-Feb-84] 7500 01-Jul-99 :
53|SHRI  BISHNUPADA SAHA ] - B.SC. ~ )NEITHER | 16-Jun-54} 29-Jan-80 30-Jun-97 * ON PROB. [NOVe3 ACCTT 28-Feb-84 ) GN DEPUTATION 7O FINANCE DEPTT. GOVT.
DR } : - : - ‘ OF. WEST BENGAL, CALCUTTA.1
. N : o - W.E.F. 25/01/2000 (F/N).
54|SHRI _ TILAK MAHANTA ] ___M.COM NEITHER _} 01-Dec-57| 18-Nov-82 30-Jun-87 * ON PROB. |Nov93- ACCTT. 31-Mar-87] 7100 01-Jun-99 ]
—55{SMTI__PURNIMA DAS B8.SC NETHER | 12-Jan-60| 30-May-83 30-Jun-97 ON PROB. {Nov 93 ACCIT __ 01-Apr88{ 7100 01-Jun-99
55|SHRI ---DEBANANDA BORA B.SC NEIMHER | 01-Dec-56| 03-Dec-83 30-Jun-97 * ON PROB. |NOV'93 ACCTT 01-Apr-88| 7100 01-Jun-99
57|SHRI _ ARUN KUMAR NATH _ NEITHER _ | 28-Dec-62] 23-May-85 30-Jun-97 * ON PROB. |NOV83  |C/T 28-Sep-89] 6900 01-Jun-99
58|SHRI  GOPAL KRISHNA DEY — .. INEITHER | 01~Jan-63| 04-Jun-85 30-Jun-87 * ON PROB. |NOV 83 [ 28-Sep-89| 0 ) g:&s::aem;o‘mmaecﬂmw .CPWO..
» . ’ . . ) . 01 0/97(AN). FURTHER EX"’ENDED UPTO 03-
i R . 10-2001. "
59|SHRI _ BIMAL CHANDRA DAS 8.SC. {sc 31-Dec-63} 28-Aug-86 30-Jun-97 * ON PROB. {NOV'S3 cT 28-Aug-88| 6900 01-jun-99
60]SHRI - DAWA SANG LAMA B8:COM TNENHER | 27-Feb62| 17-Feb-86 AN 30Jun-7 * - ION PROB. |Nov83 ACT 28-Sep-89| 6900 01-Jun-99 -
61]SHRI _ UJJAL TARAFDAR . - NEITHER. | 16-Feb-62|.19-Dec-85 AN 30-Jun-97 * ON PROB. {Nov 93 cr 28-Sep-89 0 oax:es gmlon TOEE., TEZPUR CENTRAL
. . . S
: ) DIVN..C.P.W.D. TEZPURWEmerzooo
62|SHRI D.ISSAC M.A. NEITHER | 02-aug-60| 07-Aug-86 AN{ 30-Jun-87 * ON PROB. |NOV'93 cr 08-Aug-88 [} ON DEPTN.TO O/O THE DY.DIRECTOR.ETDC
-] CHENNAL41 W.E.F.20/12/98
83|SHRI__NILODHWAJ MISHRA 8.COM NEIMHER | 08~Jan-60{ 14-Feb-86 30-Jun-97 * ON PROB. {Nov 93 cr 01-Aug-91]{ 6900 01-Jun-89 i
T 64|SHRI-_SUDIP'ROY T = |NETHER - | 11-Mar62| 25-Sep-86 - - |-30~Jun-67-°-— {ON PROB:—|Nov 83 lcm 01-Aug-91] 6900 01-Jun-99]|.
65|SHRI__ NIRMAL KANTI DEY j NEMHER | 01-Sep-61| 27-Oct-86 30-Jun-97 * ON PROB__{NOV 93 c 01-Aug-91] 6900 01-~Jun-99
- - T EGISHRIASHIM DAS CHOUBHURY- © ~ —~ “——-* == A NEFTHER — |- 01-Apr64 - 42-Jan87——-]-30Jun-07—-_ - JON-PROB...|Nov.93_.. -IC/T . .- 04-Aug-91]...6900_ 01-Jun-99
-3 67|SHRI__NIHAR LODH INEITHER | 01-Dec-64] 04-Nov-86 30-Jun-97 * ON PROB. |Nov 93 cT 01-Aug-31] 6900 01-Jun-99
58|SHRI _ HAUKHOLAM TYTHUL B.A. ST 01-Mar65| 15-Dec-87 | 30~Jun-97 * * |ON PROB. |NOV'93 cT 15-Dec-89] 6900 01-Jun-99
- ¥ 69|SHRI  PURNENDU BARMAN B.COM SC 05-Jan-64] 13-Oct-87 30-Jun-97 * ON PROB. [Nov 93 c 01-Aug-91] 6900 01-~Jun-99
3 70{SHRI" - DILIP KUMAR ROY: —— ... - 8.COM _iSC_ . 1 01-Jan-64| 28-Oct-87 - 30~Jun-97 * - ._QNjRoa_ Nove3 ~ |C/T 01-Aug-91 0 ON DEPTN.TO U.G.C..N.E.REGIONAL OFFICE
i . P . R ] . . AT GHY. W.E.F.09/06/2000
. Z11SHR!_ ASHISH CHAKRABORTY(I) NEITHER 01~Jul-61| 14-Dec-87 30-Jun-97 *" ON PROB NOV 93 CiT 01-Aug-911 6900 . 01-Jun-39 ] :
3 72/SHRI__ ANAND BAHADUR THAPA NEITHER | 04-Mar-64| 18-Nov-87 30~Jun-97 * ONPROB__|NOVS3 G 01-Aug-91l 6900 01~Jun-89
73[SHR! PRIYOTOSH CHOUDHURY NEITHER | 03-Aug-62| 01-Jan-88 30-Jun-97 * ON PROB. |NOV.S3 |C/T 01-Aug-91 0 ON DEPUTATION TO O/O THE C3AG. NEW
d . DELHI W.E.F. 30-9-96, FURTHER
k EXTENDED UPTO 31-3-2001.
7a|SHRI _ KAMALENDU BHATTACHARJEE NEITHER | 28-Dec-62| 15-Dec-87 30-Jun-97 * ON PROB. |Nov 93 ca 01-Aug91] 6900 Ot~un-99l ~ =~ ~ ~ °
- 75ISHRt__RATAN DAS — NEITHER | 31-Aug-64| 29-Jan-88 30-Jun-97 * ON PROB. |Nov 93 cT 01-Aug-91] 6900 01-Jun-99 .
. L =" ~ B
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S&|SHRI SIBAPADA BHATTACHARJEE NEITHER | 27-Nov-64| 07-Dec-87 | 30-Jun-97 ONPROB [NOV'e3 CcrT 01-Aug-91 0 ON DEPUTATION TO EXECUTIVE
. . . - ]ENGINEER.SILCHAR CENTRAL
- e - T - —i- - - . DIVISION.CPWD N
> ) A WEF 06-11.95.EXTENDED UPTO 05-11-2000.
ARI  RAMESH KUMAR BISWA NEITHER | 14-Jan-67{ 23-May-88 30-Jun-97 * ON PROB. {NOV'Q3 CcT 01-Aug-91| 6800 01-Jun-89 )
78]SHRI__N. BUDHI CHANDRA SINGH B.SC - 1SC 01-Jan-66] 05-Aug-88 30-Jun-S7 * |ON PROB. INOV'93 CiT 05-Aug-90} 6900 01-Jun-99 i
79]SHRI__ THOMAS SEBASTIAN B.COM NEITHER ] 08-May-63] 23-Dec-88 18-Feb-98 ~ AN |ON PROB. |NOV'a3 cT 01-Qgt-92| 6800 01-Feb-00 R
. 80|SHRI__SANJOY BHATTACHARJEE {(I) . NEITHER | 25-Feb-67| 01-Dec-88 24-Feb-98 * ON PROB _|NOV 93 cr 01-Oct-92] 6900 01-Feb-00 : /
"81{SHRI__R.K. BIDUR SINGH _ M.COM. _INEITHER | 01-Jan<46| 03-Jan-72 10-Aug-98 * ON PROB. |DEC.'84 AUDITOR 01-Mar-75] 8100 10-Aug-99 .
82{SMTI__ANJALI{BORA)DUTTA B.A scC 01-Mar-57} 27-Sep-77 10-Aug-98 © |ON PROB. |Dec 94 STENO 01-Apr-88] 7300 01-Aug-99 .
-..83|SHRI ..SAMIRBHATTACHARJEE ..... 8. COM NEITHER. | 18-Jan-57] 04=Nov-81..__{ .15-Jan-99.' _ . ION PROB. [Dec94 __IACCIT__..31-Mar87] 7100 01-Jan-00{ N
84{SMTI _RUBY SARMA - 8.A NEITHER | 01-Oct-57| 19-Dec-83 | 06-Jan-98 °* ON PROB. [Dec 94 ACCTT- . 01-Aor-88| 6900 01-Jan-00{
85|SHRI__NANIGOPAL SEN T~ T 8A. T~ INEITHER | 09-Jan-61| 26-Aug-86 07-Jan-99 *  |ONPROB. |DEC.'94 -~ |C/T' ~— - 26-Aug-88] 6700 01.Jan-00
86{SHRI _ ASHIM KUMAR BISWAS ) - NEITHER 01-Jul-65| 30-Oct-85 06-jan-99 * ON PROB. {DEC.94 ~1C/T _28-Sep-89] 6700 01-Jan-00
871SHRI__ 8IJIT KUMAR BHATTACHARJEE - B.SC. ) NETHER | 28-Dec-62{ 24-Oct-86 06-Jan-99 *  1ON PROB. IDEC 84 cr. ©_01-Aug-91; 6700 01-Jan-00
38|SHR! GAUTAM MAZUMDER - INE'THER | 25-Aug-62| 20-Oct-86 | 06-Jan-99 ~ ON PROB. ]DEC 94 cr 01-Aug-91| 6700 01-Jan-00 ] )
89|SHRI  DILIP RANJAN CHAKRAVORTY B.A - |NEITHER | 23-Jan-62{ 25-Jan-88 06-Jan-99 ©  |ONPROB. |DEC.’94 |CIT 25Jan90f -~ |ONDEPTN.TOEX ENGR.(ELECTICPWD *
' ’ ‘ GHY W.E.F.006/97 EXTENDED |
. ¢ UPTO 02/06/2001
T 90|SHRI__AJOY KUMAR SARKAR ISC 01-Jan-61]| 04~Jun-87 06-Jan-99 ~ ON PROB. {Dec94 cr 01-Aug-91] 5700 01-Jan-00{ _
91/SHRI__ DILIP KUMAR DHAR 8.SC NEITHER | 08-Mar-62] 15-Dec-87 06-Jan-99 * ON PROB. |DEC 94 {cr 01-Aug-91] 6700 01-Jan-00]
"92|SHRI__SEBARIUS NONGBAH - ST 1 26-Feb-681 23-Oct-87 086-Jan-99 * ON PROB. |DEC.'94 c 01-Aug-91] 6700 01-Jan-00
93/SMTI__ANINDITA DHAR 8.A. NEITHER 31-Jui-65] 11-Nov-88 25~Jan-99 ~ ON PROB. |DEC.'94 cr _ 11-Nov-80] 5700 01-Jan-00
94|SHR! NARAYAN CHANDRA DAS B.A. _{SsC [ 07-Nov-64| 17-Mar-89 28~Jan-99 * ON PROB. IDEC.'94 Ccrm . 17-Mar-91] 6700 01-Jan-00
95|SHRI_- NAHAMONI KHAY! S.L.C. ST 01-Mar-58| 25-Oct-88 21-Apr-99 * ON PROB. |DEC.'94 ['3 25-Oct-91] 6500 21-Apr-99
96{SHR! ARUN KUMAR CHOUDHURY NEITHER | 21-Feb-67| 21-Nov-88 08-Apr-99 * ON PROB. |DEC,94 Ccn 01-Oct-92 0 - |PEPUTATION WITH H.U.D.A PANCHKULA
- . O 3t ) (HARIYANA) W.E.F.11.08-68 TO i
ot ¥ 10-8-99 AND H.V.P.N.LTD, PANCHKULA
. (HARIYANA) W.E.F.11-8-99 FOR A i
- - o PERIOD OF ONE YEAR.
97|SHRI__ SUKESH RANJAN DEB _° NEITHER | 25-Dec-62| 20-Dec-88 08-Apr-99 * ON PROB. [DEC.94*~ |CIT 01-Oct-92| 6500 08-Apr-99
98|SHRI _ STEVEN JOSPAR SWER ST 03-Mar-63| 16-Dec-88 16-Apr-99 * ON-PROB. |DEC.'94 T 01-Jul-93| 6500 16-Apr-99
99{SHRI__JYOTIRMAY PURKAYASTHA 8.SC. NEITHER | 01-Jan-47[07-May-71 .19-Aug-99 * ON PROB. JJAN.66.  1AUDITOR 01-Mar-74] 7900 19-Aug-99
100{SMTI__SUDIPTA KUNDU ) -_INEITHER | 10-Jan-50]{ 08-Dec-76 30-Aug-99 * ON PROB. [Jan SE AUDITOR _ 01-Nov-82| 7100 _01-Dec-99
101{SHRI" K.NILKAMAL SINGH B.A. ” NEITHER | 01-Mar-56| 23~Jan-80 AN{ 30-Aug-99 * ON PROB. |JAN.'96 AUDITOR 01-Mar-83] 7100 30-Aug-99[D08&DO0J GOVT.SERVICE CORRECTED VIDE
- ) . . - K — . . - NO.ESTT.(AZE)9-23/96-97/688 i
. . . - b ek 8 = ~IDT: 30/07/97 FROM SR: DAG(ASEIMANIPUR. - -
102{SHRI APURBA KUMAR GOGOI 8.SC NEITHER [ 21-Nov-56| 24-Nov-82 30-Aug-99 * ON PROB. |[JAN 98 ACCTT 01-Apr-88| 6700 30-Aug-99 :é; l;lgxga :;gi;%w{- W.E.F.30-8-93 AND
. . -}
- W.E.F. 01-04-2000.
103|SHR! _N.SACHIBHUSAN SINGH B.SC. NEITHER [ 01-Mar-57] 04-Jan-83 30-Aug-99 * ON PROB. |JAN.'96 ACCTT 01-Mar-87{ 6900 30-Aug-98 ]
17104|SHRt ASHUTOSH SARKAR _ ~ "7~ "7 " ~=—INEITHER | 26-Nov-57{ 19-Jul-77 28-Feb-00 * - |ON PROB. [JAN.G6-  "|C/T— - 01-Nov-82} 7100 01-Mar-00 e
105[SHRI . DEBABRATA CHOUDHURY B.SC.(HON) [NEITHER | 25-jun-66] 01-Mar-89 23-Feb-00 * ON PROB. |JAN.'96 ACCTT 01-Mar-91| 6500 13-Mar-00 )
" 1061SHRI - JATINCRANDRA BAISHYA ~— """ = 1SC " " T01-Sep-58] 02:06c-86" | 23-Feb=00 " "~ |ON PROB"_|JAN 96 C/T ° — - 01:Aug:8t|~ "6500-23=Feb-00} = -~ —— --ee——S-—smsma-m ot Toqeean -
107|SHRI__SAMARENDRA BISWAS NEITHER | 24-Feb-64| 24-Nov-87 23-Feb-00 * < |ON PROB. [JAN.'96 CcT- 24-Nov-89] 8700 01-Jan-00
108{SHRI MANIK LAL BHATTACHARJEE M.A. NEITHER | 01-Jan-63| 24-Feb-88 23-Feb-00 * ON PROB. [JAN."96 [} 24-Feb-90| 6500 23-Feb-00 &“é’;i’éﬁ‘f&i‘? g%;ﬂ-'lN TRIPURA APBN
’ ) . . 1S COUNTED AS QUALFG.SERVICE FOR PEN.
109/SHR!I _RANJIT DAS SC 01-Jan-64| 23-Sep-87 10-Apr-00 ~ ON PROB |JAN g6 cr 01-Aug-91| 6025 01-Mar-99| -
110|SHRI~ ARAVINDAKSHANCB: - -~ ~INEITHER {-10-Jan-85{ 21-Oct-87 -~ -{23-Feb-00 * {ON PROB .{JAN'G6 - - {C/T_ -—-01-Aug-81' 6500 23-Feb-00 e
111[SHRI'_SANJOY BHATTACHARJEE (1) B.COM.LLB _ INEITHER [ 25-Jan-64] 21-Mar89 AN] 23-Feb-00 * ON PROB. |JAN.'96 CcT 21-Mar-91] 6500 23-Feb-00
112|SHRI _PRASENJIT DEB (1) B.COM. NEITHER | 03-Aug-67] 07-May-50 23-Feb-00 ~ ON PROB. |JAN.'96 CIT 07-May-92f 6500 23-Feb-00
113[SHRI__ARABINDA SARKAR M.COM. SC 18-Sep-65| 21-Dec-80 AN| 23-Feb-00 * ON P’ROB. |JAN.'96 cr 21-Dec-92| 6500 23-Feb-00
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Section Officer (Group 8" Non-Gazetted) As on 01.03.2000

Scale of Pay.:- Rs.5500-175-9,000/- P.M.

» . P4

S ) - - <
Sl ] .\ Full Name & Educational qualification Whether  |Date of ~ [Date of Date of Date of Year of Post in which Pay & Date of Last JREMARKS
Ne {3d— - belongs to | |8irth commencemen jcontiunuous- Successful |passing confirmed and date of {increment
g scisTie - t of continuous |appointment/ completion |SOGE confirmation
L] not, say / Gowt. Service |promotion " to the |of probation
neither cadre -
1ISMT! _EVERGREEN WOOD KHARBULI __ B.A.(HONS) _|ST 16-Oct-67| 02-Jan-91 26-Mar-97 - 26/03/99 JAN.'96 [13 01-Jul-93| 8025 01-Mar-00
2[SHRI__P RAGHUMANI SINGH B.SC. v INEITHER [ 24-Jan-55] 08-Dec-76 07-Aug-97 * 07/08/93 DEC.'96 AUDITOR _01-Mar-83] 7250 01-Aug-98f
=~ IISHRI™ THTBOHAL SINGH - " _BSCUD)T  INEITHER " [01-Mar-54[ 19-May-78 =~ 12-Sep-97 * 12/09/98 DEC.96 IAUDITOR * 01-Mar-83| 7250 01-Seo0-99
_4|SHRI__PRASENJIT.DEB (i) NEITHER -1 04-May-53] 03-Oct-75 - 07-Aug-97. ~ 30/03/99 -—--|DEC'96—— - JC/T -~ 01-Mar78| ‘6550 01-Mar-00
S[SMTI__UTTAMA DAS B.A.LLB NEITHER | 06-Apr-62|21-May-78 | 07-Aua-97 * 07/08/99 _ |DEC'9s crT 29-Feb-84] 56550 01-Apr-99
61SHRI -~ NEPAL KANTI CHKRAVORTY 8.COM. NEITHER | 01-Feb-61] 06-Oct-83 18-Aug-97 * 18/08/99 _ IDEC.98 JACCTT 01-Apr-88]  6550. 01-J3n-00
71SHRI  NAROTTAM MAZUMDER NEWHER | 16-Dec-56] 06-Dec52 07-Aug-97 * 08/08/99 DEC'96 = |CT 01-Apr-88] 5200 01-3an-00 i}
8|SHRI - ADHIR-CHAKRABORTY.- - -- - NEITHER | 07-Apr61| 01-Mar-84 08-Auq-97 ° 08/08/99 DEC.96 CcrT 01-Apr-88{ 5200 01-Aug-S9
9{SHRI __SANTOSH KUMAR BASAK ] NEITHER | 02-Aug-57| 10-Jun-85 07-Aua-87 * 07/08/99  |DEC'96 cT . 01-Apr-88] 5200 01-Jan-00
10|SHRI  KAMALESH CHOUDHURY NEITHER | 28-Sep-62] 03-Jun-85 07-Aug-97 * 07/08/93  |DEC'96 cr 28-Sep-89] 6200 01-Jan-00
11[SHRI_ SANKAR DEY NEITHER 14-Jan-62} 01-May-85 13-Aug-97 ° 13/08/99  {DEC.96 cT _01-Apr-88] 5200 01-Jan-00
12|{SMTI MANJITABHATTACHARJEE)ROY B.A(HONS) |NEITHER | 01-Jan-62 30-Aug-85 04-Dec-97 * 04/12/99 DEC.96 cr 28-Sep-89] 6200 01-Jan-00
CHOUDHURY ] ‘ i : ‘
13{SHRI _RANJIT KUMAR ROY 8.COM HONS INEITHER | 01-Jan-64] 05-Nov-85 07-Aug-97 * 07/08/99 DEC'96 crT 28-Sep-89] 6200 01-Nov-29
14]SMTI__ARCHANA DEB B.A. ) NEITHER | 12-Nov-50{ 23-Dec-85 AN| 18-Auq-97 * 18/08/99 DEC'S6 ch 01-Aug-91] 5200 01-Jan-00 i
15|SHRI__SUBHAS PAUL INEITHER | 15-Aor-62] 07-Nov-86 19-Seo-97 * 19/05/99 DEC.96 CIT 01-Aug-91f 5200 01-Sep-39
16|SHRI._DEBASHISH ROY NEITHER 09-Jui-83| 03-Dec-85 19-Sep-97 * 19/09/99 DEC 96 cr 01-Aug-91} 6200 01-Sep-99 :
171SHRI _SUBHASISH DAS CHOUDHURY  B.SC. NEITHER | 09-Jan-63] 03-Dec-86 12-Nov-97 * 12/11/99 DEC'96 Ccr 01-Aug-91} 6200 01-jan-00
18|SHRI EHISMABRATA BHATTACHARJEE NEITHER | 28-Dec-83[ 30-Oct-87 12-Nov-97 * 12/11/88 DEC.96 cT 30-Oct-89 0 aeg;ﬁ»gggio'oms C&AG NEWDELHI
191SHRI _DEVASISH SHATTACHARJEE NEITHER | 27-Dec-63] 23-Nov-87 12-Nov-97 * 12/11/99 DEC.96 cT 01-Aug-91} 5850 01-Nov-89
20{SHRIL KESHAB GUPTA ROY NEITHER | 01-Mar-65] 01-Dec-87 27-Feb-98 * 27/02/20 DEC.96 cT 01-Aug-91} 5850 01-Feb-00
21|{SMTI__SIPRA GHOSH INETHER | 04-Oct-63| 02-Nov-87 26-Feb-98 * 26/02/20 DEC.96 CrT 01-Aug-91| 5850 01-Feb-00] "
22|SHRI AJOY PAUL (1) - NEITHER | 27-Dec62| 01-Jui-88 26-Feb-98 - 26/02/20 DEC'96 (13 01-Aug-91 0 ON DEPUTATION TO EXECUTIVE ENGINEER,
] B N JMEGHNA DIVISON, CENTRA.. |
‘ WATER COMMISSION.SILCHAR W.E F. 22-01-
2000 FOR A PERIOD OF ONE i
_23|SHRI __PRANAB BHOWMICK NEITHER | 18-Jan-66] 20-Apr-89 26-Feb-98 * 26/02/20 DEC.96 cT 20-Apr-91| 6025 01-Feb-00
24|SHRI__PIJUSH CHAKRABORTY NEITHER | 01-Jan-65] 20-Aor-89 26-Feb-98 * 26/02/20 DEC.96 CT 20-Apr-91} 6025 01-Feb-00
25|SHRI _ASHIT OHAR . NEITHER | 25-Mar-85] 08-Sep-87 ~__ | 08-May-98 * ON PROB. |DEC.g6 CT 01-Aug-91] 5675 01-May-99
26!SHRI _NIRJYAS DAS NEITHER 14-Jul-64| 01-Jui-88 01-Mav-98 * ON PROB. |DEC.96 cT 01-Aug-61] 3675 01-May-99
_27|SHRI_ NARAYAN.DEB NATH NEITHER | 15-Jan-62[ 14-Mar86— | 21-Aug-98 - 'ON PROB. |DEC.96 - |C/T 28-Sep-88| 6025 01-Nov-99 : :
28ISHRI DHIREN KR. PRADHAN NEITHER | 08-Aug-63] 05-Feb-91 14-Aug-98 * ON PROB, 01-Jul-83| 5850 01-Jan-0Q|ON DEPTN.BASIS AS EDP-F IN RTI SHG.
: e s i e e e B LT e - T emfe e e IWAELF 10/01/98 EXTD. FOR ONEi -+ —
T - T o : - : YEAR W.E.F. 10/01/2000 e
29{SHRI _SHAMBHU KUMAR NATH NEITHER _| 27-Aug-65] 03-Jul-92 14-Aug-98 ONPROS. INOV'96 crT 01-Jan-95{ 5675 01-Aug-99
30{SHRI BINODE CHANDRA BHAGAWAT!  B.A HONS NEITHER | 21-Oct-48] 02-Sep-70 14-Aug-98 * ON PROB. [NOV,97 ACCTT 01-Mar-73 ) ) ON DEPUTATIONTO C&AG. NEW DELHI
: W.E.F.01-02-2000 FOR A PERIOD OF i
. . ONE YEAR,
31ISMTI__LAKSHMI BHATTACHARJEE 8.SC.HONS |NEITHER | 13-Mar-48] 15-Jui-71 04-Mar-99 * ON PROB. |NOV.'97 ACCTT 01-Mar-75[ 7600 01-Apr-99
32|SHRI _JAHARBRATA BHATTACHARJEE _B.A (HONS) INEITHER | 28-Jun-53] 28-Jun76 05-Mar-99 * ON PROB. |NOV.'97 ACCTT 29-Feb-84| 7425 01-Mar-00
33ISHRi _RABINDRA CHAKRABORTY NEITHER [ 12-Mar-56] 21-Jan-80 23-Ac~99 * ON PROB. [NOV.: 97 ACCYT _ 01-Mar-84] 6725 23-Apr-89 -
34ISHRL_L. RAJEN SINGH B.A. NEITHER | 01-Feb-57]| 02-Jan-82 30-Mar-99 * ON PROB__[NOV.'97 ACCTT 01-Mar-87|—0-€% 01-Apr-99]
35|SHRI__AMIT CHAKRAVARTY NEITHER | 04-Feb-64] 01-Aug-86 23-Apr-99 ~ ON PROB. [NOV.'97 cT ~ 01-Aug-88] 6200 23-Apr-99
36|SHRI__BIDYUT SEN PURKAYASTHA NEITHER | 18-Auq60] 27-Oct-86 25-Jan-00 * ON PROB. [NOV.'97 cT 01-Aug-91] 8200 25-Jan-00
37ISHRI _PAUL TIGGA 8.SC ST 01-Dec-65] 06-Nov-90 25-Jan-00 - ON PROB. |NOV.§7 ACCTT 23-Feb-941 6200 25.Jan-00 :
-
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1 CSurtar || : fiaim/ Dated, the. 20/22/2000,

U -

i B

-8r. Dy. Accom.itnnq; General

DearShri,.go\V;\‘?ﬁ . ;o

§ .

and posting of SO/AAQ’s.

2 6 DEs 2000
il

{
i
i
!

g

i | 1
Ki|ndly! refer to Admn. I order No. 220 dated 27" November, 2000 regarding transfer

{

TR : o : : .
In ithx‘s iconnection, General Secretary Accounis Association (Citegory-II) of this office
represented for ensuting uniform transfer policy, the contents of which summhn'zegl as under.

The Ag:'lrta]‘lp office being an excess office in S.O/A.A.Q cadfe, rpembcrs}of this unit is

; '(ﬂ) ald
bearing the transfer liabilities 'on rotation basis to other deficit offices in NER. It is 'a fact that Kohima
co R ‘Office like Agattala Office is an excess Office ifi S.O/A.A.O cadre as 56 .fnembersiof 5.0/A.A.0
|- ¥a ;. @adre passed SOGE! from Kohima Office hive beeti posted to Guwaliai Office! and retained there

_ for'long period Wﬁicﬁzh régulted in creation of dttificial vacancies in Kohima' office. As the Kohima
Office is actually not a deficit office, S.0/AAQ, members of Agartala Office catinot 'be involved in
b any way to ﬁllJ up the artificial vacancies of Kohima Office. This A‘sso%iatio'n demands to the
' Administration to ifripress upon the Cadre Controlling Authority to fill up flie vagancies of Kohima
Offico by maintainitlg roster of transfer atnong the members of 5.0/A.A.O0 Wwho passed SOGE
from Kohima dffice. Recently cadre contiolfing authority i.c. Accountant iGeneral(A&T) Assam,

: Guwahati had isbued! an order effecting trarisfer and posting of 6(Six) S.0/A{A.O members wherein .
! . one of thejr methbér Shiri Swapait Kr. Nath A.A.O has been transferred to Kohima Office vice Shri
l Amit Chakraborty, S.0y tranisferred to Agartala which is an injustice towaf_!ds the flember of this

|

unit as Kohima d)fﬁcl is not a deficit Office at all. S

| Lo
(b)1  The ASsbciéJﬁon has also urged tpon the local Accountant Generdl to itpress upon the
-~ Cadre Controlling Aijthdrity to modify the above mentioned order in the line! pointed bul above and e
th arrange for itmediate release of Shd Amit Chakraborty, S.O from Kohitha Officd. At the same 2
time the Associjtion; urges upon for the fordiulation of a specific transfer policy fo;fr S.0/A.A.O.
cadre of NER on priority basis in consultation with all Association of North Eastern Regjon. "

() The Genéya] Secietary of the said Association has stated that if ;the 17Admi.nise}ah'on fails to - :
provide justice {in ihe' instant case, the Association will resist the injustice i‘hrough their i
organizational aclion. ! b :

1

A ) .
The abov}e pojition is brought to your notice for necessary action., jl

“

... This issués wi"tl_l the approval of Accountant General,

t

a
ﬂ/»/?,:-r ~IRIPE

Yours'sincérely

'i

;

¥

. !
LTt j’
i

I

!

'

n

Shri L.S Singh, :

p ""“‘Dy:Accoun\t’pnt' bcnérnl(/\dmn).
Office of the Accoun{ant General (A&E).
Assam, Guwahatl. - : )

. i
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-
i I
1he /\ccount'lhthncml (A&T‘) Assdm,

Guwahati - 78 i 029

)

i - ’ (Through proper chanhel)

s . '
i '

Subject : Prayer for }rd nsfer:.

Lo
e \\M fl N . !
Res‘pected Sir, v

,ﬂt'.r ‘ I o

thh due respéct and humble submlssron I beg to state that on 6}'8/99 1 represented for
my transfer/repatnhtlon on humamtarran ground, which 1 have,, explamcd in my
representation. Alsd Sn my representatlon was forwarded by the Accountant General,
Nagaland to your kthd authonty vide No. Admn/A&FE/6:8/97-99/1285, dated 27 8-99 but no

development in this fregard has since been commumcated to ime. : ' %
R A ! '
» ,{ cE ' : . H

Srr once agalh I would like to state that the health coh(htlon of imy parents
' |
deterlorated further mewant of { ploper medical treatment at my home town: Moreover [ can

not brmg them here at ohrma cjue to the varying Weather condrtlon for whtch my transfer to

l..._h_,.A

the O/o the Acoountant C;eneral (Aseam), Guwahatl is badly needed l
. S . . :

i
|l

1, therefore, reqUest to your benign authority to kindly consrder my transfer as a very

spectal case and allow me fo perform my duties to my sick parents at their: old age who are

completely dependant dh me and thus oblige me.

' 1
Thanking you i1 ? antrcrpatron Sir, ’ : |
i
I
W
il
|
|

-

P -e

l
t
il
i
]
|

Youls faithfully,

Dated Kohima, l i .

The 2.4/ January, 2000. - /77); A’ ’f; 2000
: N ‘ ' (Pranab Bhowmick)

“ / | ‘ Sectllorl Officer

e i e, & e s gy L




. ANNEXURE—"F 3

¢
i
;
Lo o , _
'iiiu‘jz'( lompteoller and Aaditor General of Indin
ilf,ﬁltlll[n(illlj Shah Zafar Mirp
(t\\;’ Dellii 110 002. !

S o o
R : “(Fhrouph proper Channel) ;o

\ | .|" ) N . v i

[ )

, S Sabe o ‘l’u‘!n_njéafv_r Palicy of common cadie S.00/A.A.O undcer Accotininng
/ . Al .

L g

; . TTCEneral (A&E), Assam bheing the Cadie Controiting Autharity
. , . t N K : . . )

i
~ | - : : . ¢
“ ! i s
. ' : : [ '

' Rcspcclcd,Sit.f C o !
. R

1
i
' |
s - S . i i . ~~.,’ i i
, I haveg the honour to stale that the following paragraphs, fon; your kitd consideration and
neeesenty -:i cllulm‘ t . " 'i g
E b . . i L : 9 .
'.‘l'hzlu Si;r-, I had blen recruited as an Auditor in (he o/ zlhc.:!/\cc.ounii.unl General (A&,
Magalnnd {Kobibin on 15,018 hrough 8 S C Exam, (.Tmuh:nclcd"in 1980 and opted in A&L
duting degiartmiental bifurcationi in 1984, 1 passcd my SOQ Examination(Supplé.) in 1990 nnd-
[romaoled in ‘c{nidnlnmnénlro as Seclion officer hi‘ the sane (v)ﬂi'lce;';' This, ['teqdered dllogether
ONine) vears df my sincgre service in Accouniant General (A&I3), y\lngnlnnd, Kohima,
S I Y R i

CL

Asisueli, 1,submiticd n representation secking transfer ;o /\,,!(P.(/\&E), Assam Guwahati,

: in home sthic. Accordingly my representation had been considercd and transferred to A.G.(A&R)

: Assain, Ghiwaliati in 1997, However, the transfer order did gt reflect any ambiguity on
o lmnpmnrylr!wnﬁis; or repatrintion (o A.Q(A&E), Nagatand Kohinin af any occasion. If so, | would

cerlainly think inhoui suc}\n temporary tratisTer. | had been protioled as AAQ in 1994 in the
_ A GLA&E). Ashnin, : o i

i .
1 ;.._' t
L "

i - 'l'lnft cir.} recently 1 have been transferred again to the /\?U.(/\&E}, N:ngnlnnd Kohima ag
oo the tclicver of Sti 1. Dulta, AAO, sclected on depintation from /\.-?O.(A&IE)'; Nagalind to West
Benpnt. ll()\vcvér, on behalf of Sri Duita’s depiitation I have been flosted in T;\Ingnlnnd instcad of
mnny senibr AN s and Tunior SO'S/AAO' in the gradation Tiat] whe never been posted any
lenire in-such jremote places like Kohinin and Imphal-revénls ’ that the.iCndre Controlling
) Authatily ts notiin a position 1o ook into the common interést of nll common cndre incumbents
cvenavorking mlc’icr'lhc cslablislinent. Ag such trahslerees froni A."(_?.(/\&l:"',),'i Nagaland are very
fiequently teasister back 1o the same office {realing ag B?\SE CADRE. Under this circumsiances |
have subnjitted !n represeniation (Copy cencloscd) 0°CCA for r'écohsi'd'cr:i:lion ol the issuc.

P . ; :
However ns sm)nl ns iny. releasc order has been issued. Co i
N A ' ' 1 '

it

. ] i " . o i o . iy i i ! i ' ‘ .
: (n this cdnlext, thanay be mentioned here fhat (he llm_)";le CAT,AHY-Bench in its -
verdict-(vice Shri T.R.Dey Vrs. A.G(A&E) Assam Yhas nudiified ;'lhc Base Cadre terminology

| ! . . . f ‘ ' X o .
and passed and order o maintain uniforn statiiesquic for all S.0'/A.A.O' inCoiminon Cadre,
' ' ! ‘ ’ H ' ’
| Do - Lo
; . i ' I i

At my——. oo oo

I}
1
|
|
!
i
i
)

|
b : . ! l
- |
: .
5

B L T

it 1 1l it
;\,rw’.a'?z'zt-’.".,. a@éd {LELY

|

1
' |

}4
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_ hat Si¢ ) 'm\( ]ulllul on dutics in the A.G. (A&1i) Nognland; KJ)hnnn 03 ol ,:x

ithin joining fime ns th relicver of Shei DK Dultn, AA. 0. However, It is lm(le {
it cabmilted ]u l(,n(‘f,(nlnlmn for relentibi, on the same duty plncé prlor to
AGLALE )N'v,vnl el I’wulumn mentioning that he is at present not'in n position |
Ilu n<<|wnncn(! «.élcucd lm dcpu(nlu)n in West Bcngnl due to his pcrv(mnl affai

/ B ' Hmlkr

'(\nlluu-il‘\mun

B on lig the gvmm(l of my ili fated lnlmly mm(ly lzcliool chlldr& et
¢ dducational prospect al Kohima in difTercnt q:lvtfov1|nevll and umdcqunic ‘
enl 's¢ Imul* or in Guwnhati Inck of propet puidance dnc) lo my I()ng absence.

l o , i ' !

i

/\c sue H l nppcni your Highness to look inlo the matter for rrvc*‘cmn nhnv duly place to

A
A GIALL) Adka . t)ll\\rdh'l(l so that I may oveicoine the difficulties. i, i
_———\__,__a____f—-o——-————-.—— oy i . i
' ' : i

'n:m;d‘ lfnhimnf‘ il‘g frol 2000

| |
{ .‘ it

{ . }
[l t !v | . '
l himslcr rder. ‘ ,
2 E((“F])I(‘S(‘Hl'lllml . P
. | | P |
by ‘ T ]
bt ' PP, R
b - Yours l"mlhlully‘ !
i ! o
: \4(’/! P .
|
' ST : : (M L Smlm /\/\Oj |
ngdl\(-’ : A ' 00 e /\ccmmmnl Genetal(A&lY)
o P -+ Nagaland, Kolmnni |
o . ) |
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F1-:

?he Conptro\!er 5 Auditor Ge 'eral of Xndia -~ 74/""
10, Bahadir Shah Zafar Marg, J
New Delhi- 110 002, SN
( Through Proper Channel ) ! |
3

o

Subzéii chresentatioh for transfer to Accountant General (ASE),

"1 Assam, Guwahat{ 7rom last ik years fn various Cadre,
i on extreme compassionate ground, 'as a spocial Case,

; 1

Bhat Str, 1 have siubmitted my transfor ;unilaterai)
npp\icatiun to the A.G.(ASE), Nagaland, 'koh{ma on 7.8.85, on
the grodnd of wife's {1insss with Medicai Ccrtif cate from
the registored Medical Prictioher for onward traﬁsmission

" to A, é. (ABE), Assam, Guwshat{, But arter 1ssie Lf several
reminders, it has beer forwarded only en 3.7. 92, lafter obtaining

axporh medical opinforn frem the competent medical author ity
and williingness for transfer to the lower post of Accountant
as A’ junior 'most, In respoise to that lctter, the A.G. (AEE),
Assam- Etc., ‘Shillong has {ntimated vide lotter No Admn.1/2.-3/
vol. 11/91 92/3083 dated 22,9,92 and Admn, 1/2-3/vol 11/93/608
dated ﬂl Se ?3 that due to adverse vacancy poshtion in the
cadre: of Accountant, my case could not ba considered at that
time, LUt {t has been assured that my case. eV be considered

‘as and'when vacancy positfon permits, But, 1 arm sorry to say

that éill 7.8.97 {.e. prior to the date of my P& otion as

S 0., nothing has been recefved in this regard fnom their end,

y‘-a

G ! That Sir, 1 have been promoted as S.0. on 8.8.97 and

posteé in the Office of the Accountani Gencral(A&E), Nagaland,

‘Kohima by theiA.G. (ASE), Assam, Guwahat{ as a Cadre Contrelling
'ﬁuthorityo Acerdingly, § have submittad my trnnefcr
app!tcatlon on 29.5. 98 for oenward transmission to Cadre Contr-

olling Authority, but {t has hot been cdns{deréd due to non-
completion of itenure peried of 18 months vide A. Gu(ﬂ&L)

' Nagalaﬁd Memo; No,68 dated i3, 8.98. Howa«er, 1 have submitted

repres$ntation ( Through proper. channel ito A G. (A&F) Assam,
Guwahaii) on 27.1,99, 3i.3,99, L.6.99, 30, 7 99, 3.11.99, and
jointly 1.3, 2000 and 15%.3.2000, out of which two rcplies
have héed recaived frem theii end on 11,5, 99 and 6.12,99
stating that there {s no vacancy in the Cadre or §.0. /ALALO,
kut, ILcame to know that 2 éfficlals from A.G. (A&E), Assam,
Guwaha{‘vand one official firdm A.G.(AEE), Tripura, Agartela
I}
I

i
vi R
i . , l

‘ .
J 4

Maidamueaon, Beltola, Giov ahatj-2

s GO

l

‘.

I
I
i
g .
: |
1

stre | i!f
e !
: ' In invicing 4 Feference to my reprosantation dated
2 . on tha subject cited ibova, I beg to. state the
' inglfew t{hes for yaui kind and sympatheti: consideration,




have been prometed as $.0. and pested to £.G.{AEE), Assam, ;[;L__
Guwahati vide No.Admn. 1/0rder No.86 dated 2h t. 2000 and p
No.AdEn 1/Order No.227 dated 3.3. 2000 respcctively, whereas - gl>}q2
I have been deprived from the same, on the.ana\ogy that

vaCancy does not exist in the Cadre of s. 0./A A. 0.

Com .1 That Sir, 1 have a 12 yaars old daughter, who is alse

, stnyihg w1th her mother at Karimganj (Assah) without any
male mamber to look after them. My daughter is new studying
in Clais VIII|w1thout proper guidance, for: which I am
spenqi g ‘my. days with several mental anxieties and worries,

It s alsn very difficult for me 'to attend them frequently
from Kohima, as the cemmunication facility from Kohima te:
Karimganj {s very poor ( 24 hours journey 1),

; {In view of the facts stated above, would 1ike ta
request your heniqn self, to seek your kird 1nterfcrencc‘
“4n my transfer case with request te advicé the Cadre Contrp!ling
Author{ty te consider my transfer case sympathetically,
treating as a Special case, as the genuineness: ofithe case ,
has already keen established by the expert medical authorlty. '

|For this act of kindness, 1 shall remain ever

gtateful to you. o
| A

; ) ! ; 1 ' :
| ‘ Yours fatthfully,
L t :

i | |
i . '

; ; f/?i’;}... Jir'
{ | . . /A (g i
' ( ADHIR CHAKRABORTY )

' Section Officer, ‘
,O0ffice of the A.G. Naga!and Kohima,

i
I Ij ! . i
: l | .
Copy tl : ! .
3 The Accountant General(A&EL), Assam, Matdanbaen,
loltola, ‘Guwahati-28 with a request to corisider my long

Dendind §ran¢fer case at your earliest, ]
|

: i

: i

i 1, : {
Fios B ‘ L

[ C : I
P . |

b " ( ADHIR CHAKRAEORTY )
: Section Ochero

t

] ;

H . ' i . I
i
'

i

M i

R
|- ' Maidamyaon. Reltola, Gr v ihati-28.
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e : From: Mrs. Mira Sarkal b >

Q()/ Music Teacher, |. || '
Diphu Governm’ent\ Girls High School,

I

i : Diphu, Karblangloq
b ,

i

+ J
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|
‘Sub: Pmyci for transfer of my hushand Shri. AsHutosh Snrkal, Scclmn Officer presently
postcd in the office of the Accounhnt General. (A&E), aga and Kohima.

|
«

;
i |
T ‘Re@pected Slr‘, _ , }

Wlth due lcep(cl and humble submission I beg to lay before you lhe following few lines

i
|

for F'wmu ofyour kind and :ympaihetlc consideration.
i v | ‘

That Str I'am the wife of qhn Ashutosh Sarkar wonkmg in. Dlphu Government Girls
High School under the: Stale Government of Assam and residing in a; rentéd house with 4(four)
years old TWIN D/\UGIH ERS without being looked ‘alter by any mlale member and my
husband is postcd in the office of the Accountant General (A&F) Na;:,aland Kohima since his

_ jommg ie. mLthe year 1?77 almost 23 (twenty three) years elapse This year my twin daughters

have been ach[mtcd in h]c school, due to their ill health smce birth, they lequne constant proper vi;
care and nurswlg LA a result it seems quite difficult on my| part to deal, with the day to day Y,
problems in tht interest of rearing of our twin daughters. Besides, my ‘old agcd ailing widowed N
mother-in-law long wnh 2(two) unmarried sister-in-law are staymg at my ‘husbands home town
! at Bordubi Road (near Tmsukxa) and they are solely dependant on my husband. By virtue of ™~
‘ postmg in dlfferent pldces I cannot attribute my moral rights to the famxly members,

l

-A -

That ﬁn, I have had a discussion with the authority, of Educatlon Department of the
)
Government bFAssam who assured my transfer to Guwahati in case my hulsband s transfer case

T ' could be conqltdcred to’ Cyuwahatl by your good self. , I
' i d i
L oo
. t . | A4 | i
Vo ‘ : In VICW ofthe difficulties bemg experienced by me I fervently! ppray tb your kind authority
oo to consider my husband s transfer case to the office of the /\ccounlant General (A&E), Assam,
C g Guwahati so as] 0 enable me to stay with my husband along with olher ﬁmlly members arid also

- inthe mteresto‘fleanngofourtwln claughterq ‘ ! ‘ ‘ §

. ! . . . i

Than in'g you Sir. o i

' ~ Mira Sk
o ’ , ; (MnaSalkar) -
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0/ Now 177/8686]1

| Franab Bhowmic # Ors.
ViE

Union aof India % Ors.

s ioinder 1o the Written Statement filed by the Respondents.
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o That the applicants have received the copy of the
~itten Statement and have gone through the same. The

statement which are specifically admitted herein below

rests may be treated as total denial.

. That with regard to the statement made in para 1
f  the Written Stztement the applicants beg to state that

11 a60's/80"s of A% office of N.E. Region belongs to

Tpmm&n Cadre and having N.E. fransfer liabilities as per the

ervice condition and accordingly all promotion and transfer
aintained by the Res.No.2 and & common gradation list
aintained for this purpose. The prometion to the post of
(i's  have been issued on the basis of vacancies :8P1$Eﬁ in

he common cadre. Therefore, the guestion of lack of vacancy

dned  the guestion of deficit and surplus office as well as

*

arent office in case of newly promoted S0 does not arise.
creover, the term deficit and surplus office is not correct
m  a common cadre. It is apprehended that the S0/AA0  have
genn promoted considering the seniority under common cadre

nd composite strength of NE Region and the transfer/posting

re being effected by the Respondent Mo.2 according to

18
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f"ength of the field offices. Az the BO/AA0 is under common

i L . , '
adre and common cadre seniority, there posting should have

\|[
it

hected on the hdﬁl% of common 59n1mr1tv grcrrﬂxnu to their

1J(H Gé6 (Annexure~4bh), whereas Respondent No.2 passes order

transfer violating the Respondent No.l letter qguoted

Moreover, agreement. held on 18.84.74  between
;gociatimn and the Accountant General regarding tenure
;ﬁting erf har& station Bhiy like Kohima/Imphal. If it s
Irert the “transparent and fair policy of the ﬁraﬁgfer‘and
‘?t;ng’ then why respondent No.3 isaued le%ter to
;Ipmndemt No.il on 21.35.2084 and why respondent Na.? did not
fly this Association letter dated 1.12.20888, hence it is

[tznent to state that request for adoption  of fair

tnsfer policy by this Association is not baseless.

That with regard to the statement made in para 2

1 .
Jgthe Written Statement the applicants offer no comment on

That with regard to the statement mads in para 3
jéthe Written Btetement the applxcunf% heg to qtafk that no
{ngfer policy on transfer of Hls/000s  as memﬁimned in
ﬂn&@ wire-2 has been cmmmunicated to Respondent No.3 and  the
espondent No.2  has arbitrarily framed a transfer and
m{tihg nolicy on 22.3.28488 and placed to ,Hon’ﬁle Central

m1n1mtvat1ve Tribunal. Moreover, the fact as stated in

1

1t ' :
AnLexurewE that a reference was made to respondent No.3 for
hi: comnents on the policy framed by the respondent No.2 is

i :
mﬁf Lncwn to the Asscociation. Had the above mentioned fact

19

choice posting/rotation vide Respondent No.l  letter dated
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|

gn brought to the nptice of Respondent No.3, than the

be
j

Respondent Me. 3 would have not com unicated his view for &

faﬁr and transparent transfer policy for cammon cadre. Hence
| o 0 > 3 L -

the claim of framing & transparent transfer policy by
I

Respondent No.2 im arbitrarily and policy framed by the

r

respondent Mo
para(b) may be
OVFP

fﬁam@d fay

|

|

|

|

|
Gocountant Genersl regarding tenure posting
only Ltike Kohima/Z Imphal. Again,
b? the respondent MNo.? is fair and
1
i

Arinexure—4n,

0

e

totation basis, than why suoh
the respondent No W

. N
hasis of common seniority.

“his rejoinder they have

belidity of the transparent pos

is not at all transparent, Annexure=-&
stated as another concrete evidenoe which
ruted the claim that a Transparent Tranafer Policy

Respondent No.d after considering the comments

~

o . .
from other field offices.

| Further, it may be stated that pars~3 of Annexure-

the agreement held on 1#.4.74 between fssociation and

of hard station
if the transfer policy made
transparent than why such

plicy had not been brought to the notice of the

beociation, inspite of their request vide letter dated

L2 Raes and copy of the letter dated 9.1 EEEL.

ﬁ ppior  bto el REE at Annexure-~s there was an
|
‘wﬁtrumtimn imsued by respondent No.1 for  transfer in
i

papect of an0 on  choice pwatimg/rmtation hasis vide

tham why such imetruction has not peen followed.

b
! . .
vy the respondent No.? for transfer. Moreover, the transfer

alicy made by the respondent Neo .2 on 29,5, 20 Annexure—d

for choiceable place of posting on

here there 18 point

rotation has not been done by

= in respect of the applicants on the

The applicants further beg to state that through

-

challenged the legality and

fing policy as submitted DY

ol
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e respondents in their written statement . In fact, those
[traﬁsfer palicy dees not cover the case of the present
lapplicants.

|

15" That with regard to the statement made in para 4
I

lof the Written Statement the applicants offer no comment op

it.

i&. That with regard to the statement made in para 3
nf  the Written Htatement the applicants beg to state that
ﬁh@ fact stated in Annexure~1 is true, but  their tfam%fer
!wad ot bheen done as per the instruction issued by the
respondent No.l {(Annexure-4b) because no seniority has bheen

*

promotion in respect of some S0°'s have not been followed as

followed at the bime of their transfer. Moreover initial

per instruction  issued by the respondent posted to AG..
i

VQ&E), Mageland.

|

Due to lack of fair and {transparent transfer

policy ,the replies furnished by the respondent No.2 case of

@hri Ao.Chakraborty, AARD, Bhri A.8arkar, 400 - and Ghri
\

?,ﬂhmwmiﬁq 80 dis irrelevant . Inspite of considering the
gase of the zbove mentioned agpplicants, the respondent No.Z

has promoted/transferred some S0/000 at Guwahati who are

\
either junior or newly promoted than the above mentioned

applicants.

4 That with regard to the statement made in para 6

T et
n

af the Written Statement the applicants deny the correctness
f  the same and reiterate and reaffirm the statement made

above as well as in the OA.

I, i
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i That with regard to the statement made in para 7
| . ' :
!

f the Written Statement the aspplicants beg to state that it

mQy be seen that two officers under serial 4% & 47 gradation
L

ist  (Annexure~5) were transfer from Nagaland behind fthe

I
|
|
Benior Officers wunder Serial No.23,25,38 % 42 of gradation
i

18t (Annexure-3). As such it reveals that the respondent

Nb. T did not follow the gradation list on  transfer/posting

i! L L » -
BERE . Hence, the reply of respondent No.? claiming
|

referred +to (gradation list Arnexure~%) while effecting
tansfer and posting’ is fully haseless.

i ’

|
\
|
I
i

The conception bhehind the adoption of fainr

b |

ansparent transfer/posting policy are for common interest,

e  lovt. order/conditions of transfer liability to any

P

ate in N.E. Region by 21l AAQs/S0s born  on the common

o8

dre would strictly he followed, every OMA0s/50s would be

te liable to be transfer to either of the two hard posting

ations in Kohima/Imphal (decision made on 1#.4.74) at

gast  for a minimum period of two vears and maximum  three
i

b

ars subiect to willingness of the officers who are present

1
|
sErving  in hard posting stations, so that zl1 the AA0s/S0s

shiould honestly shars the hard life in  Kohima/Imphal, in

m

)

g

é

&

=

!

L o
copsistent of responsibility being in the common cadre, the

[§
|
|
8

intenance of composite seniority by respondent No.2 to

wh&ch will solve the problems of hard posting for some

fficers only. Further, respondent No.? whereas maintains
radation list of a2ll the 80's/8A0s under common cadre in

ntire N.E.Region for their seniority and promotions , the

|
x@veﬁaimn on nen-feasibility of roster maintenance for 154
fificers is completely vague and unreasonable.

H
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That with regard to the statement made in para &
Ld 9 of the Written Statement the applicants reiterate and

vaffirm the statement made above and as well as in the 4.

. That with regard to the statement made im parsa 14
f the Written Statement the applicants bheg to state that.
e contention of respondent No.2 in respect of the radre of
éﬁtimn Officers is contradictory as, if the Section
¢firers is 2 base cadre, than why their names included in

fhe composite seniority list (Gradation List) and same

srvice condition of AAL and how the Section Officers {on

imitial appointment as 8.0.) are being posted to other field

i
Ffices under common cadre instead of their base office.

11“ That with regard to the statement made in para 11,
1?u % 13 of the Written Statement the applicamﬁa 'reitefatﬁ
aFd reaffirm the statement made above as well as in the
Che A

1bu That with regerd to the statement made in para 14
l

o the Written Statement the applicants beg to state that as
p%r the agreement between Association ard Accountant Genera

\ .

a% 16.4.74 (Anmexure~2 para-3), the place of Kohima/lmphal
i% termed as hard place of posting. Therefore, the claim of

t

the applicants for their choiceable place of posting at

@ywahaﬁi after rendering several years (instead of 18

ﬁ%mth%) of service in Kohima is fully justified. Moreover,

here are so many S0s/A00s (as per composite gradation list)

!

ho have been posted in Fohima/Imphal (Hard place) vielating

he sgreement dated 18.4.74.

oS
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KA That with regard to the statement made in para 15
f  the Writtern Statement the applicants beg to state that

atd  there been & fair and transparent policy on rotation
asis  among al 1548 50s/AA0s of common cadre (on basis of
radation list ﬁenimﬁity) than the guestion of separation of
adre wowld hhave nmt been Brisen. The arbitrary

ransfer/paﬁting/rmtétimﬁ policy framed by the respondent

0.2 is  the main reasons for claiming the separation of

adre and it is Jjustified.

4 . That Qith regard to the statement made in para 16&,

17 % 18 of the Written Statement the applicants reiterate

he reaffirm the statement made above as well as in the

&

!

0.Aa..

ﬁﬁ, That with regard to the statement made in para 19
éW the Written Statement the applicants beg to state that if

.

I

N

he +tranafer policy is fair and transparent than why AN L

“(eE), Tripura has expressed their resentment (Annesxure—é)

")

nd  why one post of 5.0./8A0 is lying vacant in Sr. DAl

wEEY, Nagaland since September J6#, whereas S0 many S0E
mssed candidates are waiting for promotion. |

& e That with regard to the statement made in para e
F the Written Statement the applicants beg to atate that

Mad there been a fair and transparent policy on rotation
!

|

hsis  among - al 18§ G0s/6A0s of common cadre (on basis of

gradation list seniority) than the guestion of separation of
cladre wo ol have rnot bhean APiSen. The arpitrary
#ransfer/posting/rotation policy framed by the respondent

a.% is  the main reasons for claiming the separation of

adre and it is justified.

ad




@1 VERIFICATION

I, &hri Dilip kr.Dutta, son of Late M.R. Dutta, aged
\abwut 39 years, at present working as AA0, General Gecretary, All
han/60  Association  (I1) office of the Sr.Deputy Accountant

ﬁenerél (A%E) , Kohima, Nagaland, do hereby sclemnly affirm and
f ' -
wverify that the statements made i

| { R AL

naragraphs hewmssuandammanesasnaeenauewunnwEEEx Qo are true to

|

i

%y knowledge and those made in paragraphs e neme R s e A wawe e m T
/!

k%re also  true to my legal advice an d the rest are my humble

%ubmiﬁﬁion hefore the Hon'ble Tribunal. I have not suppressed any
i .
.

material facts of the case.
| .
} T am the applicant No.2 in the instant application and

y:mnversant with the facts and circumstances of  the case and

kompet@mt to cwear this affidavit for and on behalf of all the
i , - . : e
%ppllcantﬁ listed in Annexure—A on thelr authorisation.

|

And 1 sign on this the Verification on this the ?u. day

|
of .am. of 200

I
1
w : , Signature.
I

| W%MW?




